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the House. That is why I request you go to 
according to the order.

Afterwards when we discussed it, I came 
to the House and raised my point of order. 
You said that cannot be taken up. You said 
that if at all there Is a consensus that can be 
taken up.l want to abkie by your decisk>n. 
You said that upto 7 o’ctock we can take up 
Mandal Commisston discussbn and from 7 
to 8 0'ck}ck we can take up the Legislative 
business. (Interruptions)

MR. DEPUTY SPEAKER; Thambi Du- 
raiji, if I have misunderstood you anywhere I 
will take it back. In my chamber I will discuss 
it with you, you can tell me as to how we can 
sit and tie up.

DR.THAMBI DURAI: I know the cham-
ber business. I was also the Presiding Offi-
cer.

MR. DEPUTY SPEAKER: Now that we 
have taken this up, let us discuss it.

DR. THAMBI DURAI; I know when I was 
presiding how our Members picked up mikes 
and threw them out. Nobody condemned it at 
that time.

MR. DEPUTY SPEAKER: What do you 
want me to do now?

DR. THAMBI DURAI: I don’t want to 
repeat all these things. We are demonstrat-
ing in the Satyagraha way £uid we are de-
manding in a polite manner. Let the business 
go according to the agenda. Why are you 
changing it? Unless you give the guarantee, 
we cannot do anything. What is your ruling?

MR. DEPUTY SPEAKER: What is your 
point of order? Do you want a ruling on your 
point of order?

DR. THAMBI DURAI: According to the 
business on the agenda you have to go.

MR. DEPUTY SPEAKER: It Is the dis- 
cussnn on Mandal Commission.

DR. THAMBI DURAI: At 5.30 Half-an- 
Hour discusston is coming.

MR. DEPUTY SPEAKER: We will de-

SEPTEMBER 6.1990 Disc. Under Rule 193 Dec. on 464 
Mandal Commission Report and Measures 

tor promotion o f employment tor youth 
in addition to resen/ations. etc.

ckJe at that time. I have said that we will start 
at 5 O’ctock and go upto 7 O’clock with this 
discussnn.

DR. THAMBI DURAI; But at 5.30 HaH- 
an-Hourdiscussk>n is there. What about it?

MR. DEPUTY SPEAKER; We are tak-
ing up discussion on Mandal Commisston 
Report now.

DR. THAMBI DURAI: I want a clarifrca- 
tion from the Chair. Are you going to take up 
Half-an-Hour discussion at 5.30 p.m. (Inter-
ruptions)

MR. DEPUTY SPEAKER: We will post-
pone the Half-an-Hour Discussbn.

(Interruptions)

MR. DEPUTY SPEAKER: We are post- 
ponirtg the Half-an-Hour discussion. On that 
point, you are very right. At the proper 
moment, I would have said that we would 
postpone the HaH-an-Hour discussion.

(intenuptions)

DR. THAMBI DURAI: Then, how long H 
will go? (Intemptions)

MR. DEPUTYSPEAKER: Don’t ask like 
this. I cannot go on answering like this. We 
are now taking up the discussion on the 
Mandal Commission Report.

17.22 hrs

DECISION ON UNDER RULE 193

DECISIONS ON MANDAL COMMISSION 
REPORT 

AND
MEASURES FOR PROMOTION OF EM-
PLOYMENT FOR YOUTH IN ADDITION TO 
RESERVATIONS FOR SOCIALLY AND 
EDUCATKDNALLYBACKWARDCLASSES- 

CONTD.
lEr^lish]

MR. DEPUTY SPEAKER: Now Shri 
Rana..
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SHRIKASHIRAM CHHABILDAS RANA 
(Surat): Mr. Deputy Speaker, Sir, a very 
reasonable demand has been fulfilled with 
the statement made by the Hon .Prime 
Minister on 7th August, in the House about 
reservation. Every body knows that ourcoun* 
try achieved Independence in 1947. But 
mere Independence is not enough. People 
will have to be given social as well as eco-
nomic freedom. One or the other hurdle 
comes in the way as and when some an-
nouncement is made to give social and 
economic freedom to people.

Sir, during the elections— t̂he parties 
whether it was the Janata Dal or the Bhara-
tiya Janata Party, had made a promise to the 
people that the recommendations of the 
Mandal Commission would be implemented. 
I feel that it will be better if all the parties are 
consulted and a decision is taken after arriv-
ing at a general consensus. I mean to say 
that had the Government made this an-
nouncement of reservation immediately af-
ter coming to power, people would have 
widely welcomed its decision. But I was 
pained a lot when I heard the speeches of 
hon. Members about implementation of the 
Mandal Commission Report during the last 
two days. I was further distressed when I 
heard the views of the Congress Party in this 
regard. Today, we are living in a democracy. 
What does democracy mean? Does it mean 
that what 51 per cent people say is correct 
and the views of remaining 49 per cent 
carries no weight. The backward classes, 
the downtrodden and the oppressed class 
account for 62 per cent of the total population 
of the country, but people do not accept their 
views. In the Congress party while Shri Pujari 
says that his party is not against the recom-
mendations of the Mandal Commissbn, Shri 
Sathe reads out quotations from the 
Manusmriti. Sometimes, efforts are being 
made to draw a dividing line between the 
class and the caste. They also express 
apprehensions that if the Prime Minister 
implements the Mandal Commissbn Rec-
ommendations, the country woukJ be frag-
mented into 1000 pieces. They cite the inci-

dents of 1947 when the country was divided 
into two parts—India and Pakistan due to 
communal reasons. Mr. Deputy Speaker, 
Sir, this is what we hear. They are giving 
references of the 'Manusmriti*. A time has 
come when this Government decided to give 
the depressed their legitimate rights, but 
these people are showing the tenets of 
Manusmriti. During elections, they also use 
the same language. They also make prom-
ises that justbe wouki be given to the down-
trodden, the oppressed and the exploited 
classes, their economk: disparties would be 
removed and they would be lifted above. But 
their action is different from their words. I 
recollect even today that in 1985 when an 
agitatk^n was launched in Gujarat, the then 
Prime Minister and the present leader of 
opposition in the lok  SabHa, Shri Rajiv 
Gandhi advised the agitatbnists to withdraw 
their agitation and also promised them that a 
natbnal consensus would be arrived at. Now 
power has gone out of his hands. When they 
were in power, they did not do any-things for 
4-5 years to arrive at a national consensus. 
What I want to say is that people who claim 
that they are the well-wishers of the down-
trodden and the oppressed class in the house 
are trying to snatch aware their rights. They 
are the same people who did everything to 
change the Supreme Court judgement and 
make amendments in the Constitution just to 
capture Muslim votes. But they never made 
any efforts to implement the recommenda-
tions of the Mandal Commission in the inter-
est of the downtrodden and the oppressed 
class.

Sir. today the conditbn of the backward, 
the downtrodden and the oppressed classes 
in the society is very deplorable. What are 
the reasons that their children are dying of 
starvatk>n? What are the reasons that their 
women are committing suicide by jumping 
into wells. Why do their old parents commit 
subide by jumping before the trains? All this 
happens, because they have no employ-
ment and no food to eat. They have no 
money to purchase milk for their children.

Mr. Deputy Speaker. Sir, today about 
52 per cent people are living in such a
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deplorable condition in the country. The hon. 
Members may belonging to Congress Party, 
are taking steps against the Mandal Com* 
mission just to take political advantage of the 
situation. The Bhartiya Janata Party had 
also made a promise to the people that it 
would implement the recommendations of 
the Mandal Commission. But In practice, 
quite a reverse view is being expressed. Let 
us not raise a wall between the caste and 
classes. I would like to request all the parties 
concerned to extend their co-operation when 
a decision has been taken to give some 
rights to the backward classes. The parties 
must extend their co-operation for the sake 
of humanity. Though the backward classes 
account for 52 per cent of the total population 
of the country, only 4.65 percent of them are 
in employment and the rest are unemployed. 
In this connection, I would like to point out 
that nowhere in the Constitution, it has been 
written that a wall would be raised between 
the caste and the class. They why clashes 
are being engineered between them today. 
It has come in the press reports that two 
bottles of blood were sent to the Prime 
Minister, out of which one bottle contains 
bbod of the forward class and other is of the 
backward class. People belonging to back-
ward classes are also Indians and part of the 
85 crore population. Same blood isflowing in 
their veins. Their blood is not different from 
other people. When it is true that they are 
also one among us they have a right to live 
a good life, others who consider themselves 
of higher classes should make some sacri-
fices for their fellow brethern who have no 
employment and who are dying of starva-
tion. They have always been exploited. They 
have been oppressed for centuries. Who is 
responsible for their plight? Out of 52 per 
cent only 4.65 per cent of people have got 
employment, Who is responsible for this? 
Except 3-4 years of the Janata Party rule, the 
Congress Party has all along been In power 
for the last 43 years. During her tenure as 
Prime Minister, Shrimati Indira Gandhi prom-
ised that she would remove poverty. Has 
poverty been removed? During the tenure of 
the Congress Party, their Prime Ministers

used to say that the downtrodden would be 
given their due rights. But there has been no 
change in their plight in these 43 years. Then 
how the country could remain united today? 
Sir, there was also a discussion on Assam 
situation as to why did the ULFA became 
hostile to people of Maharashtra. Gujarat 
and other non-Assamese people who are 
living in Assam. It is because the original 
inhabitants of Assam were exploited. Their 
tolerance reached a point of saturation. That 
is why they are fighting against those people,
I feel that if this state of affairs continues in 
the country and these 52 per cent people 
continue to be exploited, Assam like situ-
ation will emerge in the whole country. People 
who have nothing with them, nothing to eat. 
no employment and no clothes to wear, what 
can they do? Naturally, they will beg before 
the people living In luxurious bungalows.

Therefore, we should accept this deci-
sion. Mr. Deputy-Speaker, Sir, if at all there 
are certain communities which have been 
poor and backward and yet have not been 
included in the Mandal Commission report, 
they should also be provided reservation 
facilities on economic basis. The proposal of 
providing 5-10 per cent reservation to them 
has already been made. I think still there is a 
time for the leaders of all the political parties 
to think over the matter and move together in 
this direction. {Interruptions)

I know very well who is responsible for 
anti-national activities and agitations in the 
country. I know who started the agitation in 
Orissa and who spiead it throughout the 
country,If we want to prove ourselves good 
leaders we must )i)ersuade the people that 
such outlook IS essential to be adopted in 
order to safeguard the independence of the 
country. Keeping in view what is provided in 
the section 15-4 or 16-4 of the Constitution, 
we took oath. On order to fulfil that oath to 
unite the people of the country measures will 
have to be taken for their social, educational 
and economic development. And whenever 
steps to this effect would be taken they will 
be opposed. However, only those who re-
main firm on their oath despite strong oppo-
sition, are the true leaders. If people think
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that agitation should be started against the 
Government then they are mistaken, it won’t 
last long. My only submission is that the 
decision taken in the House today should 
have been taken 43 years back when the 
constitutbn was made. We have been en-
trusted the duty to lend our support to this Bill 
in order to uplift the suppressed people. With 
these words, 1 conclude.

[English]

SHRI INDRAJIT GUPTA (Midnapore): 
Mr. Deputy Speaker, Sir, on behalf of my 
party I rise to extend our whole-hearted 
support to the decision of the Government 
and the Prime Minister to introduce 27 per 
cent reservation to the backward classes.

[Translation]

SHRI R.N. RAKESH (Chaii):Outoffear 
of Shri Devi Lai. (Intenruptions)

SHRI INDRAJITGUPTA: Wheneveryou 
speak, we do not interrupt. You should learn 
to have patience to listen to others.

[English]

Sir, I can understand, the Congress 
Party is in a difficulty over this issue. There Is 
no single leader of the Congress Party who 
can say that they oppose to the Mandal 
Commission as such. But then, they have 
missed the bus. They were given a chance, 
they were given a golden opportunity. They 
were in power for so many years. During the 
last 10 years in which the Mandal Commis  ̂
sion submitted its report, it was they who 
were in power and if they were really true to 
their promises they could have taken the 
initiative. It would not have been necessary 
for this present Government to come and 
initiate this measure. They could have done 
it very well but they failed because they were 
really not serious they were not sincere in 
this thing at all. When they say that we 
support the Mandal Commission it is be-
cause they cannot oppose it. They seek to 
qualify it with so many conditions and so 
many restrictions that actually there is noth-

ing left at the end of it if we accept what they 
are saying.

The point is, Sir, the atmosphere in the 
country is now highly emotionally surcharged 
and I understand it is very difficult for any-
body to take a very detached and objective 
views of the Implications of this decision 
which has been taken by the Government. 
Because people are on the streets. It Is not 
surprising to know that the social structure, 
particularly the Hindu community social struc-
ture. as it existed all these years has been 
given a shake up by this decision. It is only , 
natural that those people or those groups or 
those elements whothinkthat they are going 
to lose the privilege which they have enjoyed 
uninterruptly for so many years, should be 
upset. They should be angry; they should be 
alarmed and they should be apprehensive of 
the future. It always happen when a big 
shake up of the whole social structure takes 
place, as it is going to happen now or as it is 
happening. I am deeply and my party is 
deeply sorrowful at the loss of lives of people 
and, of course, the loss of public property 
also which has taken place since this an-
nouncement was made. I know that the 
Government here in Delhi had itself given 
orders that despite all provocations, despite 
all difficulties, the police should not fire. In 
spite of that, firing has taken place in some 
place and some precious young lives have 
been lost. At the same time I wonder when 
other all these young people, who are after 
all our own sons and daughters, who are 
now rampaging on the streets if all of them 
have really understood or anybody has a 
bothered to explain to them in a calm, dis-
passionate and detalfed way what exactly 
are the dimensions of this reservation meas-
ure which has been announced. Or is It being 
blown out of proportions? Is it creating in the 
minds of young people a spectre, which is 
not justified at all? They have implemented, 
if I can understand it, in a truncated form, the 
recommendations of the Mandal Commis-
sion. The only thing that they have intro-
duced is and that itself has set off this big 
commotion throughout the country thatthese 
backward classes who constitute 52 per 
cent of the population should be given 27 per
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cent reservation. Where in the Central Gov-
ernment services and in the Central Public 
Sector Undertakings, nowhere else, not in 
the State Government services. I think, the 
State Governments employ a very large 
number of people in their Departments and 
Undertakings and all that. This decision of 
the Government does not apply to them. It 
does not apply to any educational institutbn. 
It does not apply to any medical college or 
engineering college. It does not apply to any 
medical college or engineering college. It 
does not apply to such Classes or Castes 
which are not common to the State List, 
which are not there already in various states 
and are common with the Mandal Commis-
sion. It does not apply to them. Also, a 
categorical assurance had been given that it 
Is not going to be imposed on any State 
which does not want it. I really order whether 
all the people who are so excited about this, 
who are carrying on such big anti-reserva-
tion campaign-whether it is by word of mouth 
or by writing or by leading demonstrations in 
the streets—have really, truthfully and faith-
fully explained to the concerned people, 
what are the actual dimensbns of the deci-
sion which the Government had taken. I 
doubt it very much. Because to me, it ap-
pears that it is quite a modest, restricted, 

'truncated implementation of the recommen-
dations of the Mandal Commission. But it is 
thoroughly justified and it is webome. It is not 
the whole thing which should have come, 
which could come and which couki have 
come in the name of the Mandal Commis-
sion. Some people are behaving as though, 
their children and their grand children for 
generations to come are going to be totally 
deprived and that there is no further left for 
them and so on. An exaggerated distorted 
picture has been given I am sure. Otherwise 
this kind of excitement and agiation would 
not have taken place which had taken place 
now.

I would only plead that this conflict or 
wherever we would like to call it-ditference 
of opinbn, conflict, clashes in some cases— 
are taking place and that should not be

allowed to degenerate Into a sort of pro* 
reservation and anti r̂eservation issue. This 
will be extremely harmful to our society. It is 
an extremely sensitive issue, we understand 
that, In a society like ours with all these 
centuries of history and traditions behind us. 
Mr. Sathe had spoken eloquently about 
Manusmriti and the fact is that for 3000 years 
of rigid caste system in which people are 
sealed off from each other, in which they are 
hermetically seated into water tight compart-
ments by the accident of their birth, this is the 
society in which we have been living. How-
ever much we may decry this caste system 
and however much we may go on hoping 
and pleading that we will get rid of this caste 
system some time, and we all realise that 
this is not in keeping with the development of 
modern society. But the fact of the matter or 
the reality is that, everyday of our lives, even 
those amongst us, who are well-educated 
people.we are living, breathing, eating and 
sleeping with consciousness of caste in our 
heads. We have passed so many laws in this 
Parliament, beginning from the Constitution, 
down to recent days. If you go by those laws, 
then beginning from untouchability, the caste 
system has no place in the country—not at 
all, according to those laws. But how many 
people in this country really, effectively, loy-
ally and sincerely are prepared to carry out 
all the implications of those laws in their own 
daily lives? When we give our daughters in 
marriage, do we go by them? There may be 
a few exceptions here and there; all honour 
to them, to those who are prepared to prac-
tise inter-caste marriages and Inter-commu- 
nal marriages and all that. How many are 
there? The overwhelming majority of our 
people. Including those who are well edu-
cated, continue to practise will nilly, con- 
scbusly or unconsciously, all the prejudbes 
of caste or caste system whbh are there 
ingrained in our society. How many of them 
are witling to go to the hut of a Harijan and sit 
and eat with him? How many will give their 
daughters in marriage to peop1e«belonging 
to other castes?

Somebody spoke here the other day; I 
think it was our Minister Mr. Janeshwar Mishra 
I do not know when I was I listening to him,
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I was surprised. I said: when Harijan girl 
marries a Thakur, she becomes a Thakur- 
ani, and when Harijan boys mames an upper 
caste girl he is accepted as a jamaai. I know 
what happens to them also, if they try to do 
that kind of a thing. There have been so 
many cases in our country. They are not 
allowed even to go and live in the some 
area—if they marry like that, at the peril of 
their own lives.

So. what I am saying is that this limited 
reservation is not a cure, is not a panacea for 
the caste system, nor is it going to cure the 
problems of unemptoyment. It is not meant 
for that. But what I say is this: 1 am a Commu> 
nist. Presonally I may say, perhaps with a 
touch of shame-l suppose one should be 
ashamed of the fact that one has never 
known poverty in one*s life. I have not known 
poverty. Let me make it quite clear here, nor 
have I known social oppression, nor can I 
complain that I was not able to get access to 
good education. Everything that was desir-
able, I was able to get because of my family, 
my parents’ position and all that. But today, 
one cannot but understand this fact that if 
these down-trodden people, backward 
people, weaker sections, socially backward 
and educattonally backward economically 
backward people remain like this as a drag 
on our whole society, a drag on our whole 
future development and progress, this coun-
try can never go fon^ard.

Therefore, those people—may be they 
are 15% or 17%, how many I do not know— 
who are really, consciously becuase of their 
own interests, are opposed to this reserva-
tion, we cannot allow them to excise a veto 
on this thing at all. Therefore, what I want to 
say is that we cannot abolish the caste 
system. Certainly not over night, and cer-
tainly not for a good many years; I do not 
know, or a few centuries, perhaps. The caste 
system will not disappear. That way, the law 
of Manu is supreme in the mind of man. You 
can abolish it on paper, but the most difficult 
tWng to change In t ĵ^worW is the conscious-
ness, and the mind of man. So. the caste 
system will continue for a long time. I think all 
of us who are sitting in this House may.no

tonger be in this worW. and even then the 
caste system will go on persisting.

But the point is that taking this as the 
reality in which we live, we are realists in the 
sense that we have to accept the worW, the 
society as it is, not as we would like it to be. 
We would like it to be very different. But 
realism tells us that we have to begin from 
here. When you want to bring about changes 
in a direction which eventually will be in 
conformity with your ultimate goal, you must 
begin from here.

You must begin from here. But you must 
begin by taking certain concrete steps. And. 
therefore, I think that this confusion between 
castes and classes and professions and 
occupations and ail that are all mixed up, 
jumped together here. If you take these lists 
which are tabulated by the Mandal Commis-
sion, you will find classes there. But we 
cannot speak of castes openly because it Is 
unconstitutional. There are occupations 
there, there are professions there, but I am 
not learned enough to question whether all 
those list which are tabulated by the Mandal 
Commission, are ail without any en̂ or and 
are absolutely perfect and do not require any 
modification or any amendment.

I am not in position to say that. All those 
matters can be gone into in due course. 
Some people have complained, that for 
example, in Andhra Pradesh there are cer-
tain forward people who can never be con-
sidered backward, as they are forward 
people, they have been put in the backward 
classes list. Okay, if that is a fact, the matter 
should be gone into and corrections can be 
made.

Somebody said the other day, I think it 
was the Chief Minister of Orissa, that some 
people who are known to be fonvard, people, 
they have been put in the backward list. If 
that is a fact, these things can be rectified 
and this should be rectified. But, what I am 
saying is, that you cannot hedge this thing 
abng at this stage who with all kinds of 
restrictions and qualifk âtions and conditbns. 
This idea that there shouki be means test, is
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very late. Some people have now suddenly 
become very much considerate for the fate 
of the less educated and less affluent people 
within each of these backward classes. They 
are saying, X)h\ They will never get these 
benefits. All the benefits will be concerned by 
a few people at the top.” But that is the way 
our society functions. What about the upper 
classes and the upper class people? Are not 
their privileges and benefits and right also 
cornered by small groups of people? In this 
great industrial empire of our big business-
men and big monopoly houses belonging to 
the upper classes are they not always com-
plaining in that small groups of people, smalt 
groups of business houses are cornering all 
the licences and all the subsidies and all the 
export licences and everything? They are 
doing it and here also I am sure about it. I do 
not deny the fact that some groups are there, 
who are better organised than the other 
groups, better organised, who may try to 
corner a larger disproportionate share of the 
benefits. I know what happens among the 
Harijans. You know it also. Sir. In your state, 
in Maharashtra also, we know It. After all, we 
had reservations for the Scheduled Castes 
and the Scheduled Tribes not now, but form 
the time of our independence. Within Sched-
uled Castes there are groups who are better 
organised than others. And who, if you go 
into the details, you will find, that they are 
cornering a disproportionate share of the 
benefits and the jobs and all that. But, from 
within the entire Scheduled Castes commu-
nity I do not hear any outer against this. I do 
not hear any outcry. The psyche of these 
people, who are backward, who are de-
prived, who are kept down who are not 
educated, who are poor, their psyche has 
also been distorted and destroyed and they 
have been given a kind of a permanent 
inferiority complex.lt is our job to see that 
they get out of this inferiority complex.

So, I would say that it is very wrong. I do 
not want to make this a point over which to 
have a very heated argument with anybody.

But I say this and my party feels, that at

this stage, at the initial stage, that for the first 
time this reservatbn is being Introduced, on 
a limited scale, up to 27 percent at this stage, 
it would not be correct, it wouW not be 
desirable to insist on the introductk>n of 
some economic criterion or a means test.

Yes. we can going to this later, after this 
thing has worked for some time and these 
classes are able to make some progress and 
come up. then the whole matter can be gone 
into again. All those other side issues which 
are there, whether it should apply only to 
recruitment or also to promotions, are differ-
ent. We ail know that this promotions ques-
tion is the main cause of a lot of heart 
burning, particularly in the government serv-
ices. At some stage I think we will have to go 
into the whole question as to whether they 
should be only a one time benefit given to a 
partk:ular person or his family. Once he has 
become a Collector or Migrate or a being 
Government official, then after that his chil-
dren need not get that benefit. These are all 
considerations whidh have to be gone into at 
some stage. But I say and my Party says that 
now at the intitial stage when these people 
for the first time are being given an opportu-
nity to feel that they will also have a share in 
the administration of the country, it will not be 
dominated and monopolised by a few people 
belonging to some upper classes. At this 
stage, it is absolutely wrong, it would not 
have positive results, it would be undesir-
able to try to insist on some kind of means 
test or an income ceiling. Let us consider it 
after some time. We have suggested in our 
Party Resolution that let this scheme work 
for ten years and after ten years, let all these 
things be gone in to again and they can be 
modified.

Today unfortunately, though I wanted to 
mention it in the House, I did not get an 
opportunity. There was a massive demon-
stration here whk:h ended in a rally at the 
boat club of some forty to fifty thousand 
youth and students all drenched I the rain 
since last night they are living in the open at 
the boat club, where there is no shelter and 
no covering. They have come from several 
States of the country and their maan slogans
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were “jobs for air “Education for alt”. Inciden-
tally, they also voiced their support for this 
reservation decision which has been taken 
by the Government. But they made it clear 
that reservation by itself is not going to cure 
anything. Therefore, it is very necessary and 
I urge upon the Government, I believe, that 
they will take up follow up measures and 
follow up steps. The main thing is that new 
opportunities must be created in the country 
particularly in the rural areas. Those unem-
ployed boys in the rural areas are not going 
to come and get jobs in Government offices, 
sitting at table under the fan in a Government 
office or on the Railways. They have to be 
given opportunities for earning and for doing 
some work, useful productive gainful em-
ployment there in the rural areas, where they 
live. For that, a massive programme is re-
quired. A programme of developing all types 
of new employment opportunities, self- 
employment and so many other things have 
to be done. Land reforms in those parts of the 
country, where they have not been carried 
out, where they have been avoided and 
shelved, there land reforms have to be car-
ried out And of course, educational opportu-
nities are dismal in our country. We have to 
all get together and work out—it is not a party 
issue—how educational opportunity should 
be provided on an increased scale to all 
these people, who are deprived all these 
times. Then only this reservation will also 
have some concrete meaning. I would say 
that we must keep in mind, as I said in the 
beginning, the proportion of this whole thing.

Sir, the Mandal Commission has made 
some very telling remarks in its recommen-
dation. It says:

"It is not at all our contention that by 
offering a few thousand jobs to OBC 
candidates, we shall be able to make 
52 per cent of the Indian population as 
forward. (They cannot do it). But we 
must recognise that an essential part 
of the battle against social backward-
ness is to be fought in the minds of the 
backward people themselves. In India, 
the Government service is always been 
looked upon as a symbol of prestige

and power. By increasing the repre-
sentation of OBCs in Government 
services, we give them an immediate 
feeling of participation in the govern-
ance of this country. When a backward 
class candidate becomes a Collector 
or a Superintendent of Police, the 
material to the members of his family 
only. But the psychological spin-off of 
this phenomenon is tremendous, the 
entire community of the backward class 
candidate feels socially elevated. Even 
when no tangible benefits may flow to 
the community at large, the feeling that 
now it has "its own man in the “corri-
dors of power” acts as moral booster.

In a democratic set-up, very individual 
and community as a legitimate right 
and aspiration to participate in ruling 
this country. Any situation which re-
sults in a near-denial of this right to 
nearly 52 per cent of the country’s 
population needs to be-urgently recti-
fied”

18.00 hrs

So the first limited step has been taken 
to rectify this situation. And all this talk which 
is going on how merit will suffer, how the 
efficiency of the administrative services will 
be destroyed if these people are allowed to 
come over there and so on and so forth—an 
argument which we heard before independ-
ence also from the foreign masters—is bogus. 
When people are given education and op-
portunities they can progress and develop 
as well as anybody else. It does not matter to 
which class or which caste they belong. I do 
not think that our administration which is 
dominated by upper class people is a great 
model of honesty, integrity, efficiency and all 
that. I do not think, it has acquired that 
reputation. There are, of course, very good 
officers, very efficient officers among them. 
The bureacucratic system as a whole which 
runs the administration of this country has 
not got a very high reputation for integrity 
and efficiency. Why not? It is not dominated 
by lower class people. It is dominated by 
upper class people. So it should not have
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been so. I do not believe that merit is a 
monopoly of certain upper caste people only. 
It Is wrong to think that merit must be drawn 
only from the narrow upper caste segment of 
people. That way, ultimately merit will suffer. 
It is necessary to bring more people into the 
mainstream of the administration and devel-
opment of the country. Therefore, I heartily 
welcome the step that has been taken. All 
those qualifying things, some of them I also, 
share. We have said openly that perhaps the 
modalities of implementing this thing, how to 
do it, when to do it and so on, could have 
been perhaps better considered and a 
broader measure of agreement could have 
been reached if there has been somebroader 
consultation and discussion and if this an-
nouncement has not been done so hastily. 
There is not haste in taking the step. The 
step is long overdue. But the haste with 
which it was announced perhaps was not 
altogether wise.

Finally I would only say one thing that 
whatever the leaders of different parties may 
say, I think, in every party without exception 
there are numbers of people who because of 
party discipline or because of their leaders or 
whatever it is may not be speaking out, but I 
believe, there are people in all parties who 
heartily welcome this. I think that unless the 
leaders realise this and unless they attune 
themselves and attune their stand and their 
position with the feelings of the people in 
their party, then they will come to grief sooner 
or later.

Somebody has already said that 52 per 
cent of this population which we are talking 
about at present, is supposed to enjoy only 
4.5 per cent of the top grade jobs. Is this not 
gross injustice? And it will not be changed 
overnight. You know what has happened in 
the case of Scheduled Castes. Tens of thou-
sands of unfilled reserved vacancies for the 
scheduled Castes and Scheduled Tribes are 
being carried forward. After sometime, they 
lapse. They cannot be filled up. That Is the 
shame on us. It shows that there are gross 
inadequacies in our whole system.

I would say finally that these apprehen-
sions regarding drop in the quality and effi-
ciency of the Government services owing to 
influx of OBCs are totally unfounded. I am 
sorry to see the young boys and girls from 
colleges who are carrying out funeral crema-
tions and funeral ceremonies of merit.” 
Something called Merit is being burnt or 
burried and young girls are going about with 
posters saying we do not want our husbands 
to be unemployed. But, there are lakhs and 
crores of unemployed husbands in this 
country who are unemployed for no fault of 
their own. I am sorry for these young ladies 
who do not bother about those people. They 
are only concerned that their own husbands 
in future should ndt be unemployed. What 
kind of outlook is this in the society, I do not 
understand specially those who are enjoying 
the fruits of good education, higher educa-
tion. They should have some social con-
sciousness also. I would say that let us all try, 
we may have differences. There may be 
many points on which further clarifications 
are requried and so on. But, let us all still get- 
together try and see that the surcharged 
atmosphere is calmed down. It cannot be 
solved on the streets. It will be solved through 
discussions, dialogues, exchange of opin-
ions and all that. And everybody who is 
seriously concerned with the welfare and 
fate of this country should appeal to the 
agitationists whoever they are to give up this 
agitation and let they and their representa-
tives, their leaders and whoever they are. let 
them come and as strongly as they want, let 
them put their point of view, but it should be 
across the table and not out in the street. I 
urge upon the Government to take more 
urgent measures to see that some dialogue 
is opened with the leaders of the student 
community or other youth, who are agitating 
and who are very excited. Thus, while I 
deplore the instances of police repression 
against them, I also deplore very much the 
action of some forces and elements in the 
country who are trying deliberately to insti-
gate and incite these people by creating all 
sorts of unfounded and false apprehensions 
in their minds and not allowing them to 
understand calmly what is the actual dimen-
sion of the Government decision. This is a



very wrong thing to do for political and party 
purposes, This is Fratricidal way of trying to 
solve this problem. We will only hurt each 
other and ultimately hurt the country. There-
fore, I would appeal to everybody, it may be 
a futile appeal I may making, but let us with 
all sense of responsibility try to exert all our 
efforts to see that this type of agitation is 
reduced and people are in a calmer mood 
and willing to sit down and argue, argue their 
points. Nobody is asking them to give up 
their argument. But, let them argue it now 
and that is the only way in which we can 
make some progress in this matter. I hope 
though I do not know, I have indications that 
may be the intensity and the height of the 
agitation has probably reached its peak now. 
It has reached its peak and it may begin to 
decline after that. No agitation goes on for-
ever.

Therefore, I shall finally end by saying 
that my friend Shri Vasant Sathe is a very 
clever man. I do not deny... {Interruptions) 
The main thrust of his argument was that you 
are going back to Manu, you resurrecting 
Manu as though Manu was not there. Now, 
through this reservation of twenty seven per 
cent for Central Government services, Manu 
is being brought back and Shri V.P. Singh, 
you are the new Manu. This was his main 
thrust of argument. I want to raise this ques-
tion. It should be answered whether by car-
rying out after all these years this measure 
for uplifting the people of the backward 
classes and the weaker sections, whether it 
is a step of going back to Manu, Manu in his 
worst possible connotation or whether it is a 
move away from Manu for breaking down 
these walls of caste rigidity and is a move 
forward. It is not a revolution by any means.
I do not call it as revolution by any means. 
But, it does represent the big shaking up of 
the social structure in favour of the weaker 
sections and to that extent, of course, the 
upper class people may feel frightened or 
they may not like it. But unfortunately, this 
was a long overdue shaking up of the social 
structure and it has to be carried out. My 
Party fully supports this and I congratulate 
the Government for having taken this step.

SHRI VASANT SATHE (Wardha); Sir,
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he has asked a question. I must clarify... 
{Interruptions) I am answering him. I was 
asked a question by him. Sir, I maintain that 
if every citizen of this country hereafter is 
going to be asked to have a label on his head 
of his caste, that will be taking us back to the 
crudest era of Manu and the most brutal era 
of dividing this country on caste lines. Don't 
do that. This is what he is doing.

[Translation]

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): Those 
members in the House may please raise 
their hands who made intercaste marriage. 
{Interruptions)

SHRI VASANT SATHE: We have never 
asked anybody to tell his caste. I consider it 
to be the worst abuse for a person to ask the 
other person to tell his caste. Do not treat 
your daughters as dumb animals. {Interrup-
tions)

lEnglish]

MR. DEPUTY SPEAKER: Please do 
not pass the remarks which will vitiate the 
atmosphere....

{Interruptions)

SHRI RAJIV GANDHI (Amethi): Mr. 
Deputy Speaker, Sir, before 1 start on what I 
really wanted to say, I must say that I have 
been terribly pained with what I have heard 
just now from one of the members of the 
Government, one of the Ministers. It is ex-
tremely sad that the thinking in this Govern-
ment revolves around caste and perhaps 
that is why we are at this sorry... {Interrup-
tions)

SHRI NATHU SINGH (Dausa): What 
about you?... {Interruptions)

MR. DEPUTY SPEAKER: May I re-
quest the Members not to interrupt like that. 
If you feel very strongly, you may have the 
opportunity to have your say over here. I 
would requestthe Members on this side also
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not to respond in such a fashion that the 
Member speaking is disturbed...

(Interruptions)

MR. DEPUTY SPEAKER: This is not 
the way, please. You have been doing this 
thing, you should not do that...

(Interruptions)

SHRI RAJIV GANDHI: Sir. I would like 
to point out that we are working on a fairly 
tight time scheduled today. The time allo-
cated wasfrom 4 p.m. to 6 p.m. Then we had 
a little bit of questioning. You than extended 
it. If this is the way debate is going to func-
tion, it will be very difficult to accommodate 
the Government business before 8 p.m., and 
I think the Government should be aware of 
that.

Sir, when one looks at the timing of the 
announcement made by the Prime Minister, 
a very important factor comes up. This is a 
time when the nation is going through a 
number of very serious, perhaps even se-
vere problems. The situation in Kashmir is 
worse than it has ever been since independ-
ence. The situation in Punjab is again per-
haps worse than it has ever been. Assam 
has joined that list. Tamil Nadu is drawing 
very close to that. In fact the Prime Minister, 
if I remember correctly, speaking in this very 
House, had asked the nation to be prepared 
for war or some such words—psychologi-
cally prepared for war. Then, apart from that, 
we already have North-South tension brew-
ing on the question of language because 
certain Chief Minister who belong to the 
ruling party here at the Centre have raised 
the issue of language and caused a North- 
South divide. It is only because of the Con-
gress which is a responsible party and the 
majority of Members... (Interruptions) Sir, I 
will not speak while interruptions are going 
on. With your permission, everything I have 
to say (Interruptions) Hansna hai to bans to.

Sir, I notice that today they have go a 
replacement crutch; the normal crurtch is not 
here. It is a standby unit which there. It is a

stepeney, if you don’t like standby. >

Sir, apart from language, there is also 
the question of communal tension. Again, it 
is high and in the coming couple of months-- 
there is every indication—it is going to esca-
late even higher, not because what we are , 
doing something but because one of your 
parties is doing so and because of that you 
are not able to cope with that. Then, there is 
the question of the rural-urban divide which 
has been created just recently because there 
are certain differences in the ru’ing party. 
(Interruptions)

Sir, I would like to point out that there is 
only one Member on the opposite side who 
feels that there is no difference (Interrup- 
tions)

Sir, on top of that, there has been, after 
a very long time, a caste tension like the one 
that has developed and the caste tension 
that we have seen today is on two levels— 
the first wave of caste tension was caused by 
the formula used by the National Front to get 
together, the AIGAR formula’. The AIGAR 
formula’ was the casteist formula and it 
brought back casteism to electoral policy 
after a break of approximately 10 years. If 
you think back, it was in 1980 that the Con-
gress underthe leadership of IndiraGandhiji, 
had raised the slogan

“Na jaat par na patt par"

SHRI SYED MASUDAL HOSSAIN: 
“Devratha Baba ki Laat par” (Interruptions)

SHRI RAJIV GANDHI: Sir, in this sort of 
a prevailing situation, with the pressures 
from outside and the pressures from within, 
what was needed was the soothing touch 
from the Government. Where the nation and 
our society needed a soothing touch, what 
does the Government go and do*̂  They 
announce without preparing any ground. Mr. 
Gupta who is a very responsible Member of 
this House, a very senior Member of this 
House and a very strong supporter of the 
Government, himself has said that—I think 
the words used are, 'It was not done in a
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hurry*, something like that.

SHRIINPRAJIT GUPTA: Hasty.

SHRI RAJIV GANDHI: It was hasty. 
Now. what does 'hasty* mean? *Hasty’ does 
not mean that it was hanging for 10 years, so 
you put on the switch and it comes out. 
*Hasty' means that the ground has not ben 
prepared and the proof that the ground has 
not been prepared is that the people are 
getting killed outside, buses are getting burnt, 
trains are getting burnt and buildings are 
being destroyed. That is the proof.

SHRI NATHU SINGH: What happened 
in 1975? (Interruptions)

MR. DEPUTY SPEAKER: Mr. Nathu 
Singh, please don*t comment. If you feel like 
speaking, 1 will allow you to speak.

(interruptions)

SHRI RAJIV GANDHI: Sir, where on the 
one hand the Prime Minister is asking the 
nation to be psychobgically prepared for 
war, he is doing exactly the opposite to the 
nation. He is causing rifl in our society so that 
the nation can to be psychologically pre-
pared to face the foreign threat of Pakistan 
like he has saki. This is atotally irresponsible 
stand that the Government has taken.

There are a number of national goals. If 
we try to prcture what the national goals are, 
each party will have a slightly different pic-
ture, but many items in that will be common 
and I think nobody in this House will say that 
the removal of backwardness and the re-
moval of poverty are not part of that national 
goal. I think, equally nobody in this House 
will say that the removal of casteism is not 
party of that national goal. We must remem-
ber both. When we think of poverty and 
backwardness, it is not just a question of 
righting a social wrong which has existed for 
many years. Today we need to harness all 
the energies of the nation to develop so fast 
as to compete with other countries. That can 
only be done if we harness all the resources 
of ourpeople. That includesthe weakest, the

most backward, the poorest. They cannot be 
left out. I don't think anybody In this House 
will say that when a child is born, there is a 
substantial difference in merit between one 
chiW and another child. They are all the 
same. The difference comes when equal 
opportunity is not given. The first thing in 
removing backwardness and poverty is to 
bok at the root of the problem, give equal 
opportunity. Whether that child is a Sched-
uled Caste or a Scheduled Tribe or a back-
ward or a forward or a minority community of 
any religion, the merits are all there, but it 
does not get the opportunity to develop those 
merits and if he cannot develop them, the 
natbn cannot use that at least for the devel-
opment of the nation. So, it is imperative that 
we harness all our energies to help these 
children, all the children of the country to 
develop the talents as best as they can.

The problems of backwardness are very 
real and they cannot be handled just by 
looking at any one aspect. You cannot say 
that we will give only education, so back-
wardness will go. You will start hitting at the 
roots, but it will take a number of years; you 
cannot say that we will give financial assis-
tance and backwardness will go. It will help, 
but you cannot say only reservations will do. 
The fact is that you need a comprehensive 
plan. You need a comprehensive vision you 
cannot took at these things in an isolated 
manner. We, the Congress, are in favour of 
a comprehensive action plan, an affirmative 
action plan for the backward communities. 
We need that. The problem cannot be solved 
by playing politics or by limited politically 
motivated manipulations. (Interruptions) Sir,
1 appeal to the Left Members. Now that the 
real crutch is back, they might let him inter-
vene.

Sir, if 1 can quote from the Mandal 
Commission Report, in paragraph 1.4, the 
Mandal Commission recalls what the Kaka 
Saheb Kalelkar Commission had said. The 
recommendations of the Commission for the 
upWtment of the backward classes are ex-
tremely wide-raning and comprehensive. 
They cover such diverse fields as extensive 
land reforms, reorganisatton of the village
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economy, Bhoodan movement, development 
of livestock, dairy farming, cattle insurance, 
bee keeping, piggeries, fisheries, develop* 
ment of rural and cottage industries, rural 
housing, public health, rural water supply, 
adult literacy, university educatbn, repre-
sentation of backward classes in Govern-
ment, etc.

Then, from here, the Mandal Commis-
sion goes on to give very far-reaching rec-
ommendations in chapter 13. These are 
covered from paragraph 13.2 to 13.17 on 
reservations, from paragraph 13.18 to 13.26 
on educational assistance, financial assis-
tance and structural changes. Then there 
are miscellaneous proposals and there is 
Central assistance.

It is not just a question of taking one 
item. Both of them, whether it is the Kalelkar 
Commission or the Mandal Commission, 
talk of very wide ranging, sweeping action 
that needs to be taken. We must remember 
that. The Congress is for such assistance to 
'Socially and Educationally Backward 
Classes’. That is what the constitution had 
said. But having said that we are in favour of 
all such measures. I am including 'all' be-
cause I believe some questions were raised 
yesterday in this House. The Congress is in 
favour of all such measures. But I would like 
to emphasise the ‘but’—we would like that all 
such measures go to those groups of people 
within the SEBCs. who deserve such help 
most. We are not in favour of having such 
measures being cornered by one particular 
group within the SEBCs. The benefits must 
seep down to those who need them the 
most.

Who are the groups, who are the people 
who are the more privileged among any 
group? I am not continuing this only to 
S.E.B.Cs. But when you want to give some-
thing, when you want to take some affirma-
tive action, give something positive, you 
must accept that there are those people who 
perhaps though originally of a socially, edu* 
catbnally backward group, are today under

no circumstances they can be described as 
socially and educationally backward.

I will give an example. Supposing we 
have a person who has been a Supreme 
Court judge for a number of years, say 10 or 
15 years and then joins politics and becomes 
a Cabinet Minister, is he socially backward? 
Is he educationally backward? Do his chil-
dren need help?

AN. HON. MEMBER: How many ?

SHRI RAJIV GANDHI: I am not saying 
how many. Even if there is one, that assis-
tance should go to somebody else rather 
than to him. This is the point, (interruptions)

For example, do we want the benefit 
that the Government is giving to be cornered 
by the Ministers or the sons of Ministers or 
the families o f D o  we want the benefits that 
are being given by the Government to be 
cornered by big landlords and people who 
have a lot of property?(lnterruptions)

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): I am 
on a point of order.

SHRI VASANTSATHE: Underthe guise 
of point of order, if he says something else, 
it should not form part of the record.

[Translation]

SHRI SHARAD YADAV: I would like to 
submit one thing. My point of order is that... 
(Interruptions) I have not interrupted you. 
Kindly listen to my point of order. I will take 
just half a minute. My point of order is that 
why it was not done in the Congress rules 
states or during the regime of Shri Rajiv 
Gandhi.

SHRI RAJIV GANDHI: This is not a 
point of order.

Second example is, do we want all 
these benefits to be cornered and taken 
away by land-hoklers and land tords? Why
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do we not exclude the people with a certain 
member of properties from such benefits? 
Do we want these benefits to go to high 
seniorGovemment officers who already have 
got that privilege? Yes, they are a very few, 
I agree. But why should those few comer all 
the privileges? (intenruptions)

[Translation]

SHRf HARISH PAL (Meerut): Whether 
this was the only reason that you did not 
provide it to them during your tenure.

[English]

SHRI RAJIV GANDHI: I can’t help if you 
have objection and feeling hurt over it. (Inter- 
rupthns) once an individual has risen above 
a certain level and becomes a doctor or a 
lawyer or an engineer or a professional, 
does his family need it or, should this benefit 
go to another socially, educationally back-
ward who is less privileged and who will have 
less advantage? (Interruptions)

[Translation]

Yesterday, when you spoke everybody 
listened silently. Now please listen quietly.

[English ]

Do we want these benefits, for example, 
to go to taxpayers who are obviously in the 
upper class of society? There will be many 
other such groupings. It needs to be thought 
out a little more deeply, is the Government 
looking at one particular vested interest or is 
the Government really kx)king at the socially 
and educatbnally backward classes?

This is the questbn I want to put to the 
Prime. Minister. (Interruptbns)

[Translation]

Kindly listen to me first.

[English]

When the Prime Minister speaks, I will

answer if he asks the question. Let the Prime 
Minister answer the questions I am raising.

[Translation]

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH):I will give the 
reply but first you conclude.

[English]

SHRI SONTOSH MOHAN DEV (Tripura 
West): The Prime Minister should not inter-
vene unless allowed by the Deputy Speaker.

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Let him help the tax-evaders. 
There can be no objection. (Interruptions)

[Translation]

MR. DEPUTY SPEAKER: Please sit 
quietly.

[English]

SHRI RAJIV GANDHI: What objection 
can there be to what I am saying? In fact, 
every objection that I am hearing is only 
confirming my fear that this Government is 
aiming these benefits at a particularly privi> 
leged group and not looking at the really 
poor. (Intenruptions) I am not yielding.

[Translation]

SHRI RAM DHAN (Lalganj): Mr. Deputy 
Speaker, Sir, I have a point of order. You 
listen to it first.

(Interruptbns)
MR. DEPUTY SPEAKER: If you be-

have in this manner, nothing concrete can be 
done. Please take your seat.

(Intenruptions)

SHRI RAM DHAN: My point of order is 
that the leader of opposition has said that he 
has objectbn to our interruption. Every 
member has a right to interrupt and there can 
be Interruptbns.
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[Engiish]

SHRI Y.S. RAJASEKHAR REDDY 
(Cuddapah); What is this? He says that 
interrupting the speaker is his right.

MR. DEPUTY SPEAKER: I will take one 
minute.

SHRI R.N. RAKESH (Chail): I will also 
interrupt. This is my right.

MR. DEPUTY-SPEAKER: This is ex-
actly what happens if everytx)dy wants to 
enjoy the right to interrupt. Nobody has a 
right to interrupt. Everybody has a right to 
speak here. This kind of a point of order is 
really in disorder. One more thing I would like 
to say. If you have really got anything to ask 
and if the speaker yields, you may please 
ask. But don’t, under the guise of raising a 
point of order, disturb it. You may note the 
point and if necessary, you may reply. 
Members are quite capable of replying to 
each other’s points and debate. Here also, I 
would like to say that when one Member is 
saying something and you respond, then it 
be^me very diffkajit to control the House.

{Interruptions)

MR. DEPUTY-SPEAKER: Please leave 
it to me. So, you have the capacity, you have 
the time- if you need— t̂o reply to each other's 
point. But do not disturb or interrupt the 
debate like this. This is my request.

[Englisft]

SHRI RAJIV GANDHI: Sir, I will yield to 
the Prime Minister on one condition. Almost 
25 minutes of my time is being taken by 
interruptions on the other side. If interrup-
tions continue in this way, then the agree-
ment that was brought about between Shri 
Upendra and the Congress that certain 
business will be transacted after this, may 
not be possible. So. let us be clear about this 
now. I will yield to the Prime Minister.

SHRI VISHWANATH PRATAP SINGH: 
The point I wanted to make is this. The 
Leader of the Opposition was making that 
certain persons, individuals who have risen 
above the economic strata, why are they 
being given this benefit. What is being ad-
dressed, the issue, is on the whole sectbn of 
the society, backward-educationally and 
socially backward classes, not socially and 
economically backward persons. This is the 
issue. When a class moves up, then, of 
course, weaning out can be there. But when 
the whole class is under just zero and one 
per cent, that is not the issue. The issue is 
whether the whole class has gone up or not. 
That is the issue.

SHRI RAJIV GANDHI: I think the hon. 
Prime Minister has totally missed the point. 
The point is within a particular class, who do 
you want to help? Do you want to help those 
persons within a particular class who are 
already well-off?

(\nterruptions)

SHRI KHEMCHANDBHAI SOMABHAI 
CHAVDA (Patan): Sir. decorum and de-
cency of this House demands that when the 
Leader of the Opposition Shri Rajiv Gandhi 
is on his legs and when he is interrupted, he 
should resume his seat. (Interruptions)

[Translation]

AN HON. MEMBER: How many?

SHRIRAJIV GANDHI: Iwill answer how 
many. If the number is negligible, if the 
number is only one or two, then you should 
have no objection at all because you are only 
eliminating two cut of the 42 or 43 crores. 
What is your objection then? The fact is that 
within a class when you want to give some 
assistance, it should go to the poorest. I 
would recommend it...

MR. DEPUTY SPEAKER: Do not wasts 
your intelligence like that Please speak when 
your turn comes.

[Translation]

SHRI RAM DH AN: Delhi University was
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shifted to his House for his children. 

[English ]

MR. DEPUTY SPEAKER: No personal 
remarks please. It is not correct.

SHRI RAJIV GANDHI: If I can just read 
out the rules. {Interruptbns) With your per-
mission. I may be allowed a point of order 
while I am speaking. Shri Ram Dhan said 
that it is a right of a Member to interrupt a 
speaker. May I read out Rule 349 (2)?

[Translation]

AN HON. MEMBER: It has been read.

SHRI RAJIV GANDHI: I am saying this 
for Ram Dhanji. He may listen to it and 
understand it.

(Interruptions)

SHRI RAJIV GANDHI: Ruling has been 
given thrice but he is acting like jack in the 
box. It IS a toy consisting of a box from which, 
upon release of its lid, the toy figure springs 
up. (Interruptions)

[English]

The Rule says:

“Whilst the House is sitting, a Member 
shall not interrupt any Member while speak-
ing by disorderly expression or noises or in 
any other disorderly meanner,”

[Translation]

Ram Dhanji. have you understood (Inter-
ruptions) He should sit down nowas the point 
has been cleared.

[English ]

SHRI VISHWANATH PRATAP SINGH: 
Allow the Leader of the Oppositton to make 
the speech. 1 will request not to make inter-
ruption. (Interruptions)

MR. DEPUTY SPEAKER: It is not cor- 
rect, Mr. Chatterjee. You have been sitting in 
this Chair also.

(fnten^uptbns)

SHRI RAJIV GANDH I: The benefit from 
any such measure should not go to the 
privileged. They should instead be going to 
the landless; they should be going to the 
landless labour; they should be going to 
coolies, rikshaw-wallas, to nais to dhot)is, to 
these people who are definitely under-privi-
leged in our society. And unless you take... 
(Interruptions)

[Translation]

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM PASWAN): You want 
reservation to be limited to sweepers only 
(Interruptions)

[English]

SHRIRAJIVGANDHhOne more point. (Inter-
ruptions)

[Translation]

SHRI RAM DHAN: Dhobi (Washer-
man) is a Scheduled Caste and not a back-
ward class.

SHRI RAJIV GANDHI: Ram Dhanji you 
may not be aware that there are dhobis 
(Washerman) among the Muslims also. 
(Interruptions)

[English ]

Sir. it shoukJ go not only to such under-
privileged groups and many others like them, 
but to people from all religions who are 
under-privileged and this is where I have a 
grave difference with what the Government 
is bringing in. They are kx>king almost en-
tirely at caste, (Intenuptions) Not only that. 
They have not included very large sections 
of the minority who should be included. If you 
look at the Muslims, the vast majority of the
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Muslim community in India is backward- 
educationally, socially, economically every-
where.

The same thing is true for Christians. 
The same thing is true even for Sikhs who 
are by and large okay, but there are still 
groups who are not all right. It is true for 
almost every religion as groups who are 
socially and educationally backward. Why 
should they not be included? The Govern-
ment must explain this; the country wants to 
know.

The second point which must be a part 
of the national goal is a casteless society. 
The Constitution very clearly differentiates 
between Scheduled Castes and backward 
classes. Why did our Constitution makers 
make this distinction? They had something 
in their minds. Why have we lost that distinc-
tion today?

I agree with you; the reality is that caste 
counts for a tremendous amount in this 
country. I don’t disagree with that. But what 
is our goal? Is our goal a casteless society  ̂
If our goal is a casteless society, surely every 
step that we take- we might have made 
mistakes in the past and 1 am including 
myself in that... {Interruptions)

SHRI NIRMAL KANT! CHATTERJEE: 
You are not sure, though.

SHRI RAJIV GANDHI: I am trying to 
keep the debate at a high level and on a 
serious plane. I am not being frivolous on 
any count and I would appreciate it If the 
Members specially from the Left parties whom 
I thought-will before they got into this alii- 
ance-were responsible members, who were 
principled members, who believed in certain 
things...

SHRI SOMNATH CHATTERJEE 
(Bolpur): Because of our sense of responsi-
bility we have seen that you are there.

SHRI RAJIV GANDHI: Whatever we

may see or we may not see, the question is 
that you are always there.

SHRI SOMNATH CHATTERJEE: The 
Leader of the Opposition of course is a self- 
confessed juvenile. He does not understand 
why he is there today, when in the earlier 
House he had 450 Members. How the poor 
people were alienated from the Congress 
Party, why the people have lost faith in them, 
he does not ask himself that. Whether I am 
here or not, whether I am there or not, I am 
for the ordinary people, the poor people, the 
struggling people of this country. We shall 
fight them and fight them everywhere. {Inter’ 
ruptions)

SHRI RAJIV GANDHI: The hon. Mem-
ber is a very old Member of the House and I 
don’t want to contradict him. But while we 
may have lost confidence of the people, we 
still got 42% confidence of the people in the 
country. At what point of time have you 
crossed 5% or 6%?

SHRI SOMNATH CHATTERJEE: But 
we have never let down the people. {Inter-
ruptions)

SHRI RAJIV GANDHI: Sir. our goal 
today must be a casteless socieW. Let us be 
ŜT̂ TcTear about that. {Interruptions)

[Translation]

There has been enough of fun. Now 
please keep quiet.

[English ]

Sir, do we still have that goal of a cas-
teless society? I was a little worried when I 
heard Shri Inderajit Gupta speaking, be-
cause he drew a line. I think the line he drew 
was periiaps very fine; or like my friend is 
saying, it was a dotted line. If you believe In 
a casteless society, every major step you 
take, must be such that you move towards a 
casteless society. And you must avoid tak-
ing any step which takes you towards a 
caste-ridden society. Unfortunately, the step 
that we are taking today, the manner in
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which it has Î Gdn put, is a casteist formula. 
While accepting that caste is a reality, we 
must dilute that formula and break that for> 
mula by adding something on to it. So that at 
least we start inching away from the casteist 
formula. This is where I feel that the leftists 
are not carrying out their responsibility. And 
you should do that. It is within your powers to 
do it, it is not within our powers to do it. With 
a little bit of pressure, with a little bit of 
wobbling of that crutceh, it can all happen. 
Therefore you have to do it. {interruptions)

SHRI NIRMAL KANT! CHATTERJEE: 
You are absolutely right. Whether the Left 
has influence on you or not. the Left has 
influence on the present Government. You 
are absolutely right. (Interruptions)

SHRI RAJIV GANDHI: This is exactly 
what I am trying to say. So, if the present 
Government goes in a casteist direction, you 
are partly responsible. You must bear that 
cross. You cannot wish it away. Here, I 
would like to ask the Prime Minister, a very 
specific question. Does he believe in a cas- 
teless society? It Is a specific question. “Do 
you personally believe in a casteless soci-
ety, as the goal for a developing nation like 
India?” (Interruptions)

SHRI VISHWANATH PRATAP SINGH; 
I am not going to reply now. I will reply later. 
You go on. (Interruptions)

PROF. P.J. KURIEN: Sir, it is a specific 
question, he can answer it. (Intenruptions)

[Translation]

SHRI RAJIV GANDHI: When you have 
replied to other question in the middle why 
can't you reply to this specific question?

[Engiisii]

Sir, it is precisely what I feared. The 
Prime Minister does not have the guts to 
stand up and say whether he believes in a 
casteless society or does not believe in a 
casteless society. It is very sad. Sir.

Sir, Raja Sahib is putting the caste into 
our society, once again. He is ensuring that 
caste does not go out by this action and by 
sticking to his guns on this issue of caste. 
(Intenruptions)

SHRI RAM DHAN (Lalganj): Which Raja 
Sahib? (interruptions)

SHRI RAJIVGANDHI: Raja Vishwanath 
Pratap Singhji.

Sir, this Government iscreating a vested 
interest in casteism and the country is going 
to pay a very heavy price for this, Sir. His 
definition of caste... (interruptbns)

19.00 hrs.

Sir, I would request the ‘Raja Sahib’ not 
to latch on to caste this way but to expand 
the definition of caste, first by including 
socially and educationally backward classes 
or backward groups-whatever you want to 
call it-fromothercastes from within the Hindu 
religion and then expanding it to socially and 
economically backward groups from other 
religions, viz., Muslims, Christians, Sikhs, 
Buddhists, Parsis and others. All those 
classes that are socially and educationally 
backward should be first... (Interruptions)

[Translation]

SHRI MADAN LAL KHURANA: Anglo- 
Indians have been left out.

SHRI RAJIV GANDHI: Yes. Anglo-ln- 
dian... (Interruptions)

[English]

SHRI VISHWANATH PRATAP SINGH:
I was asked a specific question about caste 
and I want to answer it straight... (Interrup-
tions) ...It is over... (interruptbns) ...I want 
to quote from Jawaharlal Nehru and I think, 
you may not hear me but hear Jawaharlal 
Nehru. Please do hot show disrespect for 
Pandit Jawaharlal Nehru. In one of his Par-
liamentary Party meetings, he talked about 
casteism as ‘you’ and he condemned It as he
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should as he had done but the fact remains. 
That is what he says. He says that half a 
dozen or may be ten so-called superior castes 
dominate the Indian scene among the Hin> 
dus... (Interruptions) ...There is no doubt 
about it. And if I talk about removal of cas- 
teism, do not understand that I want to per-
petuate the present classification as some 
people at the top and other people at the 
bottom. So. this is what Jawaharlal Nehru 
has said. (Interruptions)

SHRI RAJIV GANDHI: Sir. I would like 
to convey to the hon. Prime Minister that I am 
perhaps more knowledgeable about what 
Panditji has said than himself. (Interrupt 
tions) ...Sir, the question was very specific. 
Does the Prime Minister believe in a cas- 
teless society or not? I do not want to know 
what Panditji believed in. What does the 
Prime Minister believe in? I appreciate that It 
took the Prime Minister ten or twelve min- 
utes-l do not know the exact time- to think 
about this. But I wonder whether this timing 
was worked out astrologk:ally by the Cabinet 
Secretariat or not.... (Interruptions) ...I no-
ticed that that piece of paper that the hon. 
Prime Minister read was handed over to him 
from behind him, down the line. (Interrupt 
tions)

SHRIMATIGEETA MUKHERJEE: This 
quotation is from Mandal Commission’s 
recommendations itself. He read from that. 
(Interruptions)

[Translation]

SHRI SYED MASUDAL HOSSAIN: 
Have you read Mandal Commission Re-
port?

SHRI RAJIV GANDHI: I think 1 have 
read Mandal Commission Report betterthan 
you. (Interruptions)

[English ]

Sir, you will notice that the hon. Prime 
Minister has still not clarified as to whether

in addition to reservations, etc.

he believes in a casteless society or not.

SHRI VISHWANATH PRATAP SINGH: 
1 have clarifies fully not only to your satisfac-
tion but to the satisfaction of the House. So, 
please move ahead. Do not move on like a 
record on the same line and get stuck in this.

SHRI RAJIV GANDHI: I had accepted 
this argument of the Prime Minister and we 
had continued the debate. But he, on his own 
initiative, wanted to clarify it now. So, it is he 
who has opened the issue and not me. While 
accepting what the Prime Minister has said, 
we will wait for his reply but I will also leave 
the optbn open. In case, another astrologi-
cal moment comes during this debate, he is 
most welcome to get up and offer another 
answer which might be more complete than 
the one he has given so far. Can I ask the 
Prime Minister a specific question?... (Inter-
ruptions) .

Raja Saheb has refused to say whether 
he believes in caste or not. Can I ask him 
another question?... (Interruptions) On many 
occasions, I believe, Raja Saheb has said 
that he is going to implement this Mandal 
Commission report in toto and it is only going 
to happen in a number of pieces, but It Is 
going to happen in toto. This is what he has 
said on a number of occasions.

Let me read one sentence from here 
and again specifically ask Raja Saheb how 
he reacts to this... (Interruptions)

[Translation]

MR. DEPUTY SPEAKER: Please sit 
down. Let him express himself. (Interrup-
tions)

[English]

SHRI RAJIV GANDHI: Mr. Mandal in 
para 12.11 is talking about the Hindu con-
verts to other religions to Islam, Christianity 
and other religions. I read one part of the 
para:

"This resulted in the Hindu converts
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inadvertently acting as Trojan horses 
of caste system amongst highly equali- 
tarian religions such as Islam../

Does the Prime Minister believe that the 
converts to Islam are Trojan horses of Hin-
duism in Islam? I would like an answer to 
that.

For these measures to be truly benefi-
cial to the socially and educationally back-
ward, they must eliminate those among the 
socially and educationally backward who do 
not need such assistance. This is very im-
portant.

A tot has been said in this House about 
why the Congress Government when it was 
in power did not take action on the Mandal 
Commission report. We have been told: For 
ten years, the report was lying there, nothing 
happened: what was the Congress Party 
doing?

AN HON. MEMBER: Sleeping.

SHRI RAJIV GANDHI: No, we were not 
sleeping. Firstly, when implementing any 
such measure which has major social rami-
fications it is very important to lay the ground.

SHRI NIRMAL KANT CHATTERJEE: 
You were digging the ground,

SHRI RAJIV GANDHI: Let me finish, 
you will understand it. Even you will under-
stand it. I will put it in such a simple language, 
even you will not have any difficulty to under-
stand that.

All right, I will not say it. If you want me 
to quote Shri Indrajit Gupta, he said exactly 
the same thing. “You need to lay the ground 
before taking any such measure.” This 
Government has not laki the ground. We 
may have erred on the soft side thinking we 
are taking too long to do it. We had a number 
of Cabinet meetings and the Prime Minister 
was the part of the Cabinet then. I don't 
remember any vociferous comment at all at 
that time.

SHRI VISHWANATH PRATAP SINGH: 
in laying the ground, you have lost the ground.

SHRI RAJIV GANDHI: Now, I come to 
the second part of implementing this Report, 
why we were having problems was that we 
wanted to focus the assistance and help in 
every area to those amongst SC/ST. —the 
weakest and the poorest of the SC/ST—so 
that they couki get the benefit. The third point 
is that there are many questions about the 
Mandal Commission Report itself. There are 
many contradictions in the Mandal Commis-
sion Report and I would just like at random to 
point out some in this House.

Firstly, what is the scientific basis on 
which this Report is prepared because 
whenever you find out a task like this one 
expects that the Report that you set has a 
very sound base? Let me give you some 
quotations. I am not going to quote from 
outskJe or anywhere else. I am only going to 
read out quotations from the Report itself.

SHRI NIRMAL KANTI CHATTERJEE: 
For misquoting.

SHRI RAJIV GANDHI: No misquote. It 
shows that there are difficulties in coming to 
answer. I am not saying that the Report is 
useless. There are tremendous merits in the 
Report but there are problems in the Report 
also. We must understand that. Let me first 
go to what the Mandal Report says about the 
Kaka Sahib Kalelkar Commission.

In Para 1.9, when the Kaka Sahib Ka-
lelkar Report was presented to the Govern-
ment. the Government said and I quote:

“In view of the above, the Government 
consider it necessary “some positive 
and workable criteria” should be de-
vised for the speciftoatton of the so-
cially and educationally backward 
classes.”

That was the problem with Kaka Sahib 
Kalelkar's Report. And Mr. Mandal’s first 
task was to sort out this problem. What does
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Mr. Mandal do? He comments on this in para 
117 where he says: “Though the above 
fallings are serious, yet the real weakness of 
the Report-he is referring to the previous 
Kalelkar Report*lies in its internal contradic-
tion.” This is Mr. Mandal speaking about Mr. 
Kalelkar. Where does he go from there? Mr. 
Mandal was determined to do much better. 
In para 3.1 he recalls the main failing of the 
Kalelkar Report and then asserts himself in 
Para 3.2 In para 3.1 he said-it is important to 
hear this because we are taking a very big 
measure, we are taking a very big step. I 
think the House should understand the basis 
on which that step was taken. In para 3.1, it 
says:

“One important reason as to why the 
Central Government could not accept 
the recommendation of the Kaka Sahib 
Kalelkar Commission was that it had 
not worked out objective tests and 
criteria for the proper classification of 
socially and educationally backward 
classes...**

“...In several petitions filed against 
reservation orders issued by some 
State Governments, the Supreme 
Court and various High Courts have 
also emphasised the imperative need 
for an empirical approach to the defin-
ing of socially and educationally back-
wardness or identification of other 
Backward Classes.”

In the next para, he talks about his own 
task.

3.2 “The commission has constantly 
kept the above requirements in view in 
planning the scope of the actî '̂ ties.”

That means, he really saw this as one of 
this major tasks. He set out to sort this out. 
The objective is very clear and it Is laudable. 
But what happened? Did the Mandal Com* 
mission give solid scientific foundations to 
the Commission’s findings? It is a big ques-
tion. Otherwise, where have all these num-

in addition to reservations, etc.

bers come from?

Sir, three important sociologists were 
involved with the Mandal Commission, Prof. 
B.K. Roy Burman, Prof. Srinivas and Prof. 
Jogendra Singh. They have been thanked In 
the Preface of the Mandal Commission 
Report for the work they have done. But 
reading the newspapers recently, I found 
that they have declined the honour and they 
have clearly said that they were denied any 
real opportunity to participate in the findings. 
{interruptions)

The three important Sociologists that 
were involved with this Commisskjn have 
today said that they have not contributed to 
this Commission. Then, how did this Com- 
missbn get its Information? There was a 
Research and Planning team which met for 
only there days.

I will read out Para 11.3 where it says:

'To begin with, a Research Planning 
Team of sociobgists met in Delhi from 
June 12th to 14th, 1979 to draw up a 
plan of studies and researches which 
should be undertaken by Backward 
Classes Commission for determining, 
in a scientific and objective manner, 
the criteria for defining socially and 
educatbnally backward classes.

Then he says it is appended on the 
back... (Interruptions)

SHRILOKANATH CHOUDHUR Y: What 
are the contradictions?

[Translation]

SHRI RAJIV GANDHI: Please listen, 
othen/\rlse how will you understand.

[English ]

SHRI CHIRANJI LAL SHARMA (Kar- 
nal): Sir, 90 percent of the Members have not 
read this Report and they are making com-
ments.
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SHRI RAJIV GANOHI: I will rap«at. The 
task of this taam was solely to draw up a plan 
of studies-not to do the studies only but to 
draw up a plan of studies. They did not do the 
studies. This group was never consulted 
again. Then, the Srinlvas Panel did meet 
only for five days. So, the Research team 
merfor three days, the Srinivas Panel metfor 
five days.

Para 11.4 * Subsequently, a Panel of 
Experts led by Prof. M.N. Srinivas, met 
in Delhi from July 16 to 20th, 1979, i.e. 
for five days, and, after detailed delib-
erations, prepared a complete design 
of the survey along with a set of sched-
ules, dummy tables, instructions, etc.”

So, these two Groups in a sense laid 
down, what the Commission could do. Now, 
what did the Commission actually do with it, 
because neither of these teams was con-
sulted after this? This means no specialist, 
no sociologist was involved with this report, 
apart from those eight days.

SHRI SOMNATH CHATTERJEE: One 
clarification. Now the Leader of the Opposi-
tion points out serious infirmities, according 
to him, and deficiencies in the report. Why 
did not his Government reject this report? 
{Interriptions)

[Transia^nJ ^

AN HON. MEMBER: Yes, yes.

SHRI RAJIV GANDHI: You were also a 
Minister, now you are saying Yes-yes.

SHRI SYED MASUDAL HOSSAIN: 
Everyday you used to change the Ministers, 
that is why you do not remembers. The faces 
of memory?

{interruptions)

[EngOsit]

This Committee never met again, and was 
never consulted again. What i am trying to 
point out is not that this report is worthless, 
and should be thrown away. Like I saM. there 
is a kit of substance in the report, but to say 
that you will just accept it like that, without 
discussing it or without debating it, is not 
adequate. It needs more kx>king into, (inter- 
rufitions)

SHRI NIRMAL KANTI CHATTERJEE: 
What dkJ you do for ten years?

SHRI RAJIV GANDHI: Forget ten years. 
We made a mistake. At least you shouM 
have read this report before making this 
announcement.

SHRI NIRMAL KANTI CHATTERJEE; 
Now, are you sure about it?

SHRI RAJIV GANDHI: The only expert 
advice that this committee has got was from 
the Technrcal Advisory Committee headed 
by a bureaucrat, the Director General of the 
Central StatistKal Organisatbn, a profes- 
sbnal statistician (intenuptions) not a soci- 
otogist or anybody who has got any knowl-
edge of the problems in the society and how 
to rectify them.

SHRI NIRMAL KANTI CHATTERJEE: 
He knows how a statistnian f unctnns. (inter- 
njptions)

SHRI RAJIV GANDHI; This was the 
level, the intellectual level at whk:h the data 
that has been received, has been proc-
essed. These are the intellectual inputs that 
have gone into it. But what of the data; what 
is the quality of the data that was collected^
I am not giving my comment, a subjective 
comment. I am going to give you quotatk>ns 
from Mr. Mandal himself on what he thinks 
about the data that he has collected and 
presented. First paragraph 3.15.

[Translation]

SHRI RAJIV GANDHI: Sir. we are tak-
ing a bt of time, with d l these disturbances.

SHRJ RAItOHAN: Congress Party may 
reject it.
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[English]

SHRI RAJIV GANDHI: Paragraph 3.15 
says, on the basis of cost indexing 1891 and 
1931:

*On the basts of 1891 and 1931 Census, 
data was collected and analysed with a view 
to getting aframeforthe linkage of traditional 
occupations k>y caste.”

Now. what are we talking about? We are 
talking about data which is 100 years old. or 
60 years old. is that valkJ today? Can we 
really interpolate from 1891 and 1931. to 
1990; or does something better needs to be 
done?

From there, he goes on. The Commis-
sion thought it was inadequate; and he himself 
saki he relied on three methods, because 
this data collectk>n was not good enough. 
So. he himself rejected that at the beginning. 
The three meth^s he has taken are (1) 
questbnnaires to vark)us authorities; (2) 
sodo<educatk>nal field survey (which we 
already talked about, the quality of that sur-
vey) and then (3) tours and interaction with 
pubik: and experts. The questton is. they got 
very bad data backing. I quote from para-
graph 9.4. on what Shri Mandal thought, 
what the Commissbn thought about the 
quality of the data coming from the State 
Governments. {Interruptions)

[Translation]

You also see what are the problems. 

[Translation]

SHRI MADAN LAL KHURANA: Mr. 
Deputy Speaker. Sir. you had tokJ that the 
Mandal Commissbn Report will bediscussed 
at 7.00 p.m. and after that legistative busl< 
ness will be taken up. If the leader of oppo-
sition party will continue to quote like this 
how the other subjects can be taken up. You 
should follow the schedule. (Intem^tions)

SHRI RAJIV GANDHI: If you disturb 
less It can more fast. (Intemjptbns)

[English]

I am reading from para 9.4. where Shri 
Mandal is commenting on the quality of data 
he got from the State Governments. 9.4:" It 
was rather disappointing to see that hardly 
any State was able to give the desired infor- 
matfon." And then, he goes on with this and 
again **Only one or two States, of them 
furnished the necessary details. Further, 
several States did not choose to respond 
even to some simple and straight-forward 
questbns on important polrcy issues.” So, 
from the States he has got almost no data 
Then he goes to what he has got from the 
general public, which is in 10.47 and 10.48. 
(Interruptions) Para 10.47 says. “ Generally 
speaking... "This is very important, you must 
listen to it. (Interruptions)

[Translation]

I am serious and you are taking It lightly. 
(Interruptions) That is your problem but it is 
also important because ths is dividing our 
society. (Interruptions)

[English ]

Please listen to para 10.47. “Generally 
speaking...”.I would like you to be quiet 
because these two paragraphs. I think are 
very important. “Generally speaking... ”(Infer- 
ruptbns)

MR. SPEAKER: May I request the hon. 
Members to please help us to complete the 
debate? I wouki like to bring to your notice 
that the Hon. Prime Minister is also. I am told, 
going to reply.

SHRI VISHWANATH PRATAP SINGH: 
I would, if I have time.

MR. DEPUTY SPEAKER: Well, this is a 
very importantdiscussbn. Everybody is inter-
ested in knowing the point of view of the 
Opposition Party and the Leader of the 
Opposition, the biggest party who has been 
the former Prime Minister, speaking. It would 
be in the interests of the House and the 
people outskJe to hear him. And the hon.
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Prime Minister is here. He is also going to 
reply and it would be necessary that the hon. 
Prime Minister’s speech and that of the hon. 
Leader of the Opposition should be heard 
with attention. If you have any points of view, 
if you want to m ^e those points of view, you 
can make them. But my I seek your coopera-
tion in seeing that a very conducive atmos-
phere is maintained in the House? (Interrup-
tions)

MR. DEPUTY SPEAKER: Please sit 
down.

this could have been valid if it was to check 
the validity of a report. To do such a small 
sampling check is a valid step when you are 
checking the validity of a report. But is it a 
valid step on which to base a complete 
report like this?

It is not only that. The Experts panel 
recommendation of the survey that was to be 
done was unilaterally rejected and changed, 
arbitranly changed by the commission. He 
says this in para 11.10 and 11.15. {Interrup-
tions)

SHRI NIRMAL KANTI CHATTERJEE: 
At least for some time, why do you not take 
it seriously?

SHRI RAJIV GANDHI: Para 10.47 syas.

AN HON. MEMBER: Will he read the 
whole report?... (Interruptions)

SHRI NIRMAL KANTI CHATTERJEE: 
They do not understand that you are reading 
It for the first time... (Interruptions)

"Generally speaking, it was seen that 
the views of every individual... ” This is 
the response of individuals. 'The views 
of every individual group and associa-
tion were conditioned by their own 
class interests and the question of 
giving concessions to OBCs was sur-
charged with emotion.”

That means, the input that he has got 
from individuals and associations has been 
very biased by the people who presented 
them. He then goes on to say:

“It was but natural that most of the 
respondents appearing before the 
Commission belonged to the OBC."

That means, the inputs that he has got 
are not reliable as a cross section of society.

Coming back to the socio-educational 
sun/ey, he says:

“The results are exhaustively listed 
and reported in Chapter 11. But these 
surveys, the village surveys were only 
810.”

Only 810 villages out of over 5 lakh 
villages were sun/eyed as a sample. Now

SHRI RAJIV GANDHI: Sir, para 11.10 
deals with the socio-educational studies that 
was done. It says:

"Experts panel had recommended “one 
per cent purposive sample of villages at the 
district level to be able to Identify a vast 
majority of backward classes”...”

This was a specialist panel which sat 
only fora few days. They recommended one 
percent sample. It further says:

"At a subsequent meeting of Technical 
Advisory Committee presided over by 
the Director-General of the Central 
Statistics Organisation...”

This formula was changed. It says:

"...it was decided that for our purpose 
a sample of one per cent of the coun-
try’s population comprising 65 lakh 
persons may be too large...”

It says that they went on to arbitrarily 
select two villages and one urban blookfrom 
each district. That means, what the experts 
and sociologists had suggested was ran-
domly changed and a different parameter 
was put in. Now how can we rely on the
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results of such a survey?

Sir, the survey was conducted by junior 
Government officials without any supervi-
sion or checking or validation by any high 
ranking or known sociologist. This Is the 
basis of the data we have got.

The Mandal Commission in fact itself 
confesses in para 11.27, which says:

"In the end, it may be emphasised that 
the survey has no pretensions to being 
a piece of academic research. It has 
been conducted by the administrative 
machinery of the Government...All 
these factors obviously militate against 
the requirements of a technically so-
phisticated and academically satisfy-
ing operation.”

He himself has said that this operation is 
not scientific, is not technically sophisticated 
and it is not even academically satisfying. 
This is the Commission speaking itself on its 
own data collection. What has then Mandal 
gone on to say on Chapter 3.9? One of the 
problems was that when the Commission 
itself wanted to go to the villages and see the 
realities, while the survey covered 810 vil-
lages, the Commission itself only visited 37 
villages. I am sure, each one of us sitting in 
this House, has visited 100 times moie vil-
lages than the Commission had visited. So 
the real data that the Commission has got is 
from the 37 villages out of 5.5 lakh villages. 
What is the basis of this data? Is this ade-
quate data to draw such conclusions from?

In Chapter 10 the Commission is unable 
to quote any expert or any academic opinion. 
The point is that the Commission has not 
been scientific or technically correct. The 
Commission has been impressionistic and 
non-scientific.

Then there is a question of the minority 
religions. How have they been included in 
this? (Intenuptions) If you are not interested 
in minorities, say so; otherwise keep quiet. 
What does he say about minorities? He says 
in para 12.1:

“The population of Hindu OBCs could 
be derived by subtracting from the total 
population of Hindus, the population of 
the Scheduled Castes and Scheduled 
Tribes and that of the forward Hindu 
castes and communities and it worked 
out to 52%”

First, there Is a problem even here. The 
problem is that many castes that are listed in 
his list are forward castes and are Scheduled 
Castes. That means, 52 percent as calcu-
lated by Mr. Mandal and his Commission 
Includes Scheduled Castes and forward 
castes. The Chief Minister of Orissa has said 
that lots of Scheduled Castes were included.

SHRl INDRAJIT GUPTA: Only one— 
Sahu.

SHRl RAJIV GANDHI: I was told 14 or 
16.1 have not checked that figure myself. So 
I am not quoting that. I am just saying that 
many are included.

I know for a fact that Brahmins are 
Included, Reddys are included, Vakkaligas 
are included, Kammas are included, Lin- 
gayats are included, Gounders are included, 
Chetiyars are included. Are these backward 
castes? Do they need the help? This is how 
52 percent has been derived. So there is 
even a question of 52. Then he arbitrarily 
takes this figure of 52 and applies it to the 
minorities. He says that if 52 percent of 
Hindus are OBCs, then 52 percent of Mus-
lims will be OBCs, 52 per cent of Christians 
will be OBCs, 52 per cent of Sikhs will be 
OBCs and 52 percent of everybody will be 
OBCs. Where is the logic in this? I will read 
this out. But the same approach could not be 
adopted in respect of non-Hindu OBCs. 
Assuming that roughly the proportion of OBC 
amongst non-Hindus was of the same order 
as amongst the Hindu population of non- 
OBCs, it was also taken as 52 percent. What 
is the basis of this? Do each one of us sitting 
in this House not know that the Muslim 
community as a whole is much more back-
ward than the Hindu community? They are 
educationally backward, they are socially 
backward. Yet we apply the same formula on
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the Muslims. How can that be done? How 
can we accept that? K must be changed.

Then in calculating OBCs for Hindus he 
has not included the Scheduled Castes and 
rightly so. But when you calculated OBCs for 
Christians, Muslims, Sikhs, etc. surely the 
Scheduled Castes percentage should have 
been included in that. Because the Christian 
Scheduled Caste, the converted scheduled 
caste into Christian, the converted sched-
uled caste into Muslim, and into other relig-
ions do not get the benefit of anything. He 
should also be there. He is also backward... 
{Interruptions) ...I would like to ask the 
Government, do they really believe tlun ' 
formula of fifty percent Hindu backwards can 
be applied to fifty to fifty two percent for 
Muslim backwards. I really want to know. Do 
you believe that only half the Muslim popula-
tion is backward, socially and economk:ally? 
I challenge you on that. I think we demand an 
answer for that... (Interruptions)

[Translation]

SHRI RAJIV GANDHI: Your members 
are saying that Muslims are backwards but 
they are not included in your list.

...Ramdhan ji, it is 7.45 now, it could 
have finished by time {Interruptions)

MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS AND 
MINISTRY OF TOURISM (SHRI SATYA 
PAL MALIK): You Please wind up. We will 
inform you.

[English]

SHRI NANI BHATTACHARYA (Ber- 
hampore): Sir, I have a point of order. Mr. 
Gandhi is misleading the House and let me 
quote from the Report itself that he is giving 
a wrong information to the House regarding 
the Report of the Mandal Commission. 
Mandal commission clearly states that 52 
per cent of the total population of India is 
constituted of backward dass of whk:h there 
are both Hindus and non-Hindus.

MR. DEPUTY SPEAKER; This is not a 
point of order.

[Translation]
{htenupthns)

SHRI RAM NAIK (Bombay North): Sir. 
my point or order is that m the beginning of 
this discusston, you had said that would be 
over by 7.00 p.m. and next term would be 
taken up thereafter. We can understand that 
you have given some time, but my point of 
order is we are not going according to the 
programme fixed for today; we can under-
stand if somebody quotas one or two para-
graphs from the report but.

[English]

The Leader of the Oppositran can quote 
a para or two from the Report. But, he is 
reading paragraphs after paragraphs. We 
have read the Report. We would like to know 
his comments. It appears to be filflsustering 
tactics. We must also take care of the time. 
The debate was to be completed by 7 
o’ctock. More than forty minutes have ex-
ceeded. Kindly take care of the time.

SHRI ANIL BASU (Arambagh): Now, he 
realised the mistake he committed earlier.

SHRI RAJIV GANDHI: Sir, the fact of 
the matter is that minorities have not got their 
just due. The hon. Member, the Chairman of 
the SCST Commission has said categori-
cally that all minorities have been counted as 
backwards. I do not think that is factual 
according to what the to paper that was 
placed on the Table of this House... (Inter- 
rupthns) The fact of the matter is that by 
playing games this resen/ation. They have 
deliberately bk>cked the minorities from 
getting any benefit. The Prime Minister should 
answer how he is going to help the socially 
and educationally backward minority com-
munities.

The next vary important point is: On 
what basis has the Mandal Commissbn 
defined caste in its definltton? How has the 
Mandal'Commission reinterpreted the Con-
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[Sh. Rajiv Gandhi]

stitution and changed backward classes to 
backward caste? In para 10.4... (Interrupt 
tions)

[Translation]

Please listen. It is worth listening {Inter^ 
ruptions) It will definitely hurt you (Interrup-
tions)

[English ]

Sir, this is Chapter-X. Evidence by the 
Public-para 10.4- criteria for defining 
backwardness:”Nearly 78 per cent of the 
respondents were of the view that caste 
should be accepted as a criterion. However, 
28 per cent favoured the acceptance of 
caste as the sole criterion.” Only 28 per cent 
of the respondents favoured caste as the 
sole criterion. 78 per cent said that caste can 
be one of the criteria, but not the sole crite-
rion. And then he himself goes on to say: 
“Nearly 70 per cent were in favour of evolv-
ing multiple criteria based on social status, 
political influences, educational attainments, 
economic level, employment status, etc. 
Others favoured the including of place of 
habitation and financial position.” I would like 
to linkthisto an earlier quotation that I made, 
where the Commission has said that most of 
the respondents were OBCs. So, most of the 
respondents who were OBCs. have said that 
they do not want caste as the single de- 
finer... (Interruptions)

AN HON. MEMBER; We are glad that 
after so many years you are reading the 
Commission’s Report. (Interruptions)

[Translation]

SHRI RAJIV GANDHI: At least listen to 
me. '

[English]

Sir, on what basis then has this Govern-
ment and the Mandal Commissbn accept^ 
caste as the sole definer?

Then again, there has been a method-
ology in collecting information. I won’t go into 
the quotations because obviously they are 
going over their heads now.-But again the 
same thing. He has used four sources. One 
in himself. He has quoted the socio educa-
tional field survey. What was the socio edu-
cated field survey? Where was the scientific 
basis for this? He himself has described. His 
second item is the Census Report 1961. 
What has the Census Report given us? He 
himself says: "Census Report, particularly 
for the Identification of primitive tribes, abo-
riginal tribes, forest tribes and indigenous 
tribes”. The third is his personal knowledge 
after visiting 37 villages. Thirty-seven vil-
lages and his personal knowledge give us 
the information. The fourth source is list of 
OBCs. as prepared by various States. I think 
it is important that I read out what Mandal 
aimself says about the list of OBCs. pre-
pared by other States. (Interruptions)

[Translation]

PROF. VIJ AY KUMAR MALHOTRA: Mr. 
Deputy Speaker, Sir, Congressmen should 
not go cent of the House, they should sit in 
the House and listen to the Prime Minister. 
Please take up Delhi statehood Bill and get 
assurance from them that they would not 
leave the House. (Interruptions)

[English ]

SHRI VISHWANATH PRATAP SINGH: 
Sir, please protect us from the atrocity which 
is being made through the Mandal Commis-
sion Report which he is reading out. (Inter-
ruptions)

SHRI RAJIV GANDHI: Let me ask you 
a specific question.You must have read at 
least the Recommendations chapter, if not 
anything else. (Interruptions) Then, I ask you 
specificquestionsonthe Recommendations. 
(Inten^uptbns) Sir, a very important question 
which, I think, the Leftist party must listen to. 
Sir. the Commission has recommended 
specifically electorates based on caste. The 
Commission has recommended In para 
13.37.4 which says:
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*With a view to giving batter representa- 
Von..“ {kilemptionsii Donltakethesa things 
lightly- {M erniptbns)

[Translation]

Why are you dividing this country.

[Engrish]

MR. DEPUTY SPEAKER: Please sit 
down. This is an important topic which we 
are discussing.

[Translathnl
{Interruptions)

MR. DEPUTY SPEAKER: lwouWiy<e to 
tell you that this is an important issue, I9(e 
Hindu Code Bill. We have been discussing it 
for the last 5-6 hours.... (Interruption^ ...

[EngSsh]

MR. DEPUTY SPEAKER: Mr. Kamal 
Nath, please taKe your seat You will not 
speak.

{Intemptions)

MR. DEPUTY SPEAKER: There is no 
point o! order.

SHRIINDERAJITGUPTA: There should 
be some time limit. What is this?

(\nternjpfhns)

[Translationji

MR. DEPUTY SPEAKER: If there is a 
discussion on an important matter like Hindu 
Code BUI, nobody should have any ot̂ ectton 
to it and if it te necessary to consult the 
Parliamentary Affairs Minister regarding the 
sotutkm of this problem, we will think over it. 
But If the lea<tor of the laigest opposition 
party is speaking on some important issue 
and that issue relates to the caste based 
electorate system and partknilarly the issue 
which Mahatma Gandhi had opposed, and if 
a discussion is going on such an important

in addition to reservations, eto.

issue; woukl you not like to listen to him only 
because of the paucity of time?... (Interrup-
tions) ...

[Engfeft]

MR. DEPUTY SPEAKER: In my author-
ity I will give all of you time to spê rit on this 
if you want. But if they are important topics 
and if they are important for the entire coun-
try. I say. Please don’t do this thing. You 
have been cooperating, I expect you to 
cooperate now also.

(Interruptions)

[Translatiorii

PROF.VUAYKUMARMALHOTRA:We 
are not objecting, but the time should be 
fixed, let us sit up to the mklnight orthe whole 
night After that, you please take up Prasar 
Bharati Bill and Delhi BiH.

SHRI HARIN PATHAK (Ahmedabad): 
You are reading the whole book.

MR. DEAPUTY SPEAKER: It is not a 
bo(A... (Interruption^ ...We are not sitting 
here only for Zero Hour.

[English]

SHRI RAJIV GANDHI: Sir, I feel ths 
issue is an extremely important issue. I could 
cut short, but I doni think that would be doing 
justice to this. I wouM request the Govern-
ment not to curtail the time on this issue. Let 
us speak eveiything that needs to be said on 
this issue. If you want to continue tomorrow, 
we are willing to continue tomorrow. (Inter-
ruptions) We win sit. Up to that, we will 
extend the House.

MR. DEPUTY SPEAKER: Idonlthink It 
wouM be possble to discuss this matter 
tomorrow. Please continue now. You may 
take time. I am going to albw the Prime 
Minister also to speak. I wouM request all of 
you to being the House, ff the matter is 
important—forthis side it is important and for 
that also it is important—may request is
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that the Leader of the Opposition should 
have as much time as he wants and ^  
Leader of the House should have as much 
time as he wants.

{Interrupthmli

SHRI RAJIV GANDHI: Sir, let me ask a 
specific questbn. Paragraph 13.37 (4) cf the 
Report says:

*With a view to giving better represen-
tation to certain backwmd sections of
O.B.CS. like the Gaddis in Himachal 
Pradesh, Neo-Buddhi^ in Maharash-
tra, Fishermen in the coastal areas. 
Gujjars in J.&K., it is recommended 
that areas of their concentration may 
be carved out into separate constitu-
encies at the time of delimitation.*

Does the Government sut>scribe to the 
Mandal Commission view that poHtcal con-
stituencies shoukl be carved out on the 
caste basis? Are we going back to the Round 
Table Conference for having separate elec-
torates? That was designed to break our 
countiy, Sir, when the Prime Minister says 
that he accepts this Report in toto.

And I am reading the recommendatkMs 
at the end of the Report, not some wher* 
else.

20j00hrs

does flte Prime Minsiter accept this? it is a 
very serious questnn and on this question,I 
do not think eitherthe BJP or the Left parties 
can avokl answer. They can afford to 
keepquiet..1^ not mean potitk»lly because 
I know what is inside you and what you feel. 
I know the patriotism that is there. Can you 
stand by k% and allow this gentleman sitting 
here to have caste based electorates as Mr. 
Mandal recomniends? Thera has been a 
promise that there port will be implemented 
in toto. Let the Prime Minister get up and say 
that he wHI not implefiient the report In toto. 
The point is, this rapoil has not been gone 
into in detail by this Govtmment, because if

they have read this, they wouM have known 
whatto avoid. Even if have not read and
known what to avoM, atleast the bureauc-
racy wouM have made.it known to fliam. ^  
they did not even given them that chance.

Sir, I am going back to the question of 
using caste as the sole kientifier. I win just 
read from the what the put>llc opinkjn was, 
where 70 per cent of the OBCs have sakl 
that caste shouM not be the only kfentifier. 
Now, we go to what 10 States have sakt, 
Assam, Andhra Pradesh, Bihar, Gujarat, Kar-
nataka, Kerala, Maharashtra, Punjab, Ra-
jasthan and Uttar Pradesh. I do not remem-
ber as Id  who was the Chief Minister of Uttar 
Pradesh at that time.

[Translation]

AN HON. MEMBER: It must have been 
the Chief Minister betonging to your party.

SHRI RAJIV GANDHI: Yes, definitely. 
But a number of our persons have gone our 
there.

[English]

All these States have recommended 
caste as one of the criteria for identifying 
backwardness and not as the sole criterion. 
Then three States and two Unton Territories, 
Delhi, Dadra Nagar Haveli, Haryana, Hima-
chal Pradesh and Madhya Pradesh have 
said that caste should not tw made as the 
criterion for backwardness. Then, seven 
States. Bihar, Gujkrat Himabhal Pradesh, 
Kerala, Punjab, Rajasthan and Uttar Pradesh 
have said 'no income status as one of the 
signiftoant tests’. Then, one State and two 
Unton Territories, Haryana, Delhi and Dadra 
Nagar Haveli have desired that economto 
factor to be the sole detenninant of back-
wardness. Now, the indivtouals who re-
sponded, who intertocutor with the Commis- 
ston, the' States who gave their reports, 
everybody had sakl that caste shouU not be 
the sole identifier. Then the Commission 
goes and has the caste as the sole kientifier. 
Why are we sitting here accepting caste as 
the sole kientifier? Do we not have a respon-



521 DiK.Und0rHul»m  BHAORA 15.1912 (5AKM)
Oac. on MandaJ Commisskxi inaikHtiontb
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sMIity over and adwve what is written in this 
boolt? Do ws not have to react? is it not our 
rasponsibffity sitting in this House to see that 
tiie nation is not divided, tMcausesomebody 
m i(^  have made a sfi|>aip? Why are we 
here? Otherwise, they could sit here and 
such reports could l>e mandatoiy. {Intenvp- 
^ns)

Sir, in paragraph 9.16 on census date, 
he askedforinformationfromvariousStates 
and he says:

This section sought to ooliect informa-
tion on various demographicaspects of Other 
Backward Classes, denotffied tribes, ad-
vanced castes and to comparellsts of Other 
backward Classes prepared by Kaka Ka- 
lelkar Commission with those notified by 
various State Governments.*

Then, the Commissbn says that the 
information supplied was veiy incomplete. 
He goes on from there to say—No State 
Government couM furnish figures regarding 
the level of literacy and education among 
OBCs. Then, he goes on from there to say, 
“No State Government could furnish any 
precise informatk>n on this point. What sort 
of information is this report based on? What 
is the substance of this?

And then, he himself goes on to say that 
the above information is too *sketchy and 
scrappy*—these are his words to say—for 
any meaningful inference which may be valid 
for the country as a whole. (Intwruptions)

After he himself accepts that the basis 
for his date is totaNy non-scientific, non-
technical and the t>asis is reaUy so diffuse 
that no substantial data has come, he tries to 
cover all this in a veneer of scientific quality. 
Where do we get the figures after getting 
inputs like that? How do we get percentages 
iike4.69-twodecimal places—10.63,24.04, 
12.55? This is just a veneer which has no 
substance. We have to have much more to 
debate on this. How can we just accept this 
as a fact and just bulNloze it through the 
nattoti? We have to be much more respon- 
sble than that. We may have our political

compulsbns. You have yours; we migfit 
have ours... (InMrufftionsI)

DR. BPLAB DASGUPTA (Cateutta 
South): The point I am making is, I accept 
that the Leader of the Oppositfon shouM be 
given sufficient time to m ^e his aiguments. 
But my point is, he is repeating to much. 
{Intmtvptionsli

SHRI RAJIV GANDHI: To switch over 
from *las8* as the dafinitton to 'caste* as the 
definition, the Commissnn quotes three 
Supreme Court judgements. But in the very 
report itself, there are at least three more 
Supreme Court judgements whnh say that 
you cannot define ‘dass*only on the basis of 
‘castes*, in para 7.15, para 7.24, para 
7.40—1 wouM not read them uptothe House. 
But in these three paras, in detail, the Com-
mission itself says that icaste* cannot be the 
only factor. The Supreme Court itself says 
that ‘V^ste* cannot be the only factor and if it 
is so. it will be struck down. But here we are 
where ‘caste* is taken as the only factor. We 
are happily sitting over here—representa-
tives of 500 of us. We ate happily saying that 
'Yes’caste can be af actor and caste must be 
the only factor. It is incredible that the Gov- 
emment has no comment at all on this report 
other than saying *We will implement it in 
tote.*

Why has the Government not com-
mented on allthese points that I have raised?

Why has the Government not thought 
about the lack of scientific input in the data, 
about the lack of scientifk: analysis of that 
data because there were no socnk>gists 
involved?

Why has the Government not spoken 
«te>ut the heavily conditfoned inputs that the 
Commissfon has got?

Why has the Government not com-
mented on the speed and huny with whwh 
the report was completed?
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[TranslaSon]

One thing is worth reading. Okay, if you 
are annoyed. I would not read it out.

lEngBsh]

In three paragraphs in the Preface, the 
Commission itself has said that they have 
done the whole thing in a tremendous rush 
and hurry and, in that rush and hurry, there 
was Parliament election and there were the 
Assembly elections. So, they were not able 
to work properly during that period because 
the bureaucracy, the administratbn. and 
every one was involved in the electon. So, in 
fact, although the time kx)ked like a substan-
tial time, the actual time spent is afractnn of 
that time, h is written here in the Preface. 
This is the t>asis on which the report has 
twen compiled.

As I said at the beginning, the Congress 
is for all types of actbn irusluding reservation 
to help socially and economically backward 
classes. I went beyond that. I said in general 
everything that has been recommended by 
the Mandal Commissnn and by the Kaka 
Saheb Kalelkar Commisston, shouki be 
implemented but we have serious problems 
with certain definitk>ns.

We have problems if the weakest 
amongst the classes are not helped and if 
the weakest among the minority religions 
are not helped.

We have problems if csiste is defined to 
enshrine casteism in our country.

We have problems if casteism is going 
to be made a factor for parliamentary and 
Assembly Constituencies.

The congress cannot stand by 9nd watch 
this natton being divktod for the potttk»l 
convenience of one indivklual.

[Translatior^

SHRi MADAN LAL KHUFtANA: What

was in your manifesto?

SHRI RAJIV GANDHI; I wouM also like 
to mention that the Mandal Commission has 
specially mentbned Indiraji and thanked her. 
Because many of our friends opposite seem 
to think that during that period, the Congress 
did not help the Commissnn, here I wouM 
like to read out please

‘H may be mentioned that although this 
Commisskm...*

ITransla^n]

SHRI FtAM DHAN: This Gorh had set up 
Mandal Commission

{Interruptions)

[English]

SHRI RAJIV GANDHI; Sir, this from the 
letter that Shri mandal wrote to the President 
at the covering letter. He has stated: ‘ It may 
t>e mentk>ned that although this Commis- 
sk>n was appointed by previous Janata 
Government...

(Interrvptions)

[Translation]

MR. DEPUTY SPEAKER: Ram Dhanji, 
now let it be over, it wouki be better if both of 
you outskle to discuss the matter.

SHRI RAJIV GANDHI; The best is that 
they do not discuss it at all.

MR. DEPUTY SPEAKER: That is best. 
(IntemifMms)

[English]

MR. DEPUTY-SPEAKER; Mr. Rakesh, 
please sit down.

SHRI RAJIV GANDHI: Sir, Shri S.P. 
Mandal has sakl:
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I t  may be mentioned that although this 
Commission was appointed by previous 
JanataGovernment, Shrimati Indira Gandhi’s 
Government not only gave two extensions 
but extended all support and cooperation in 
the discharge of our work.

Then, he goes beyond that to say:

‘This clearly shows her devotion and 
commrtment to the cause of the suppressed 
depressed and the oppressed...” He also 
mentioned that Indiraji gave the valedictory 
Address to the Commission. But unfortu-
nately what she said in the valedictory ad-
dress seems to have got missed. I will just 
read out three sentences from here (be-
cause the book k>oks frightening.)

I quote:

"This question of the backward classes 
IS important not only for those who betong to 
those classes or castes or to the backward 
region, it is a national question Article 46, 
Article 15(4) and Article 16(4)—these provi-
sions reflect the nation’s understanding from 
the very beginning of the need for special 
treatment in favour such classes. Such treat-
ment is not intended to create new dispari-
ties. It is to redress existing injustfces. The 
aim is to overcome historical and geographi-
cal handicaps, not to create new vested 
interests. The categorisation of backward 
classes has always been difficult. I should 
like only to point out that we shall have to 
devise a formula whbh commands wkJe 
public acceptance besides strengthening our 
national fabric..."

Don’t forget our national fabric... 
{interruptions) Before dividing on the actk>n 
on a report which leaves so many 
questions... we may greed with many things. 
But there are things we disagree with, it 
would have been prudent on the part of the 
Government if it had called at least those 
friendly parties--we would have liked if they 
had called us also. Atleast If they had called 
their friendly parties and had a thorough 
discussbn, I am sure that such lacunas 
wouki have been closed. But, unfortunately,

without thinking about it« without even per-
haps kx>king at the report, reading the re-
port, you locked only at your manifesto which 
has 10 words about it and dived into it. Why 
did the Government not go into all these 
things much more seriously? Was the unity 
and integrity of the nation not important to 
this Government? Is it not important for you 
that chiklren are getting killed In the street? 
Is it not important that caste vblence is 
breaking out all over the country?

Out of the report, out of a holistk: pcture 
that Mr. Mandal has put, I have pk:ked up tots 
of holes in how he has come to the conclu- 
sbn. But in his conclusion, there are lots of 
things whfch are prudent, should be done. 
The question is. have you done what Mr. 
Mandal wanted you to do? Have you taken 
his holistic pbture? Or have you taken just 
one part of that for political convenience? 
Does Mr. Mandal in his Report consider any 
one part of his recommendations more 
important than the other? Has he given a 
priority to it? On what basis have you given 
a priority to it? In fact, if I can quote from from 
Mr. Mandal himself on what he thinks about 
his recommendatbns he says that reserva-
tions in Government emptoyment whbh is 
the only thing that you have done. The res-
ervations in Government emptoyment and 
educational institutbns as also all possible 
financial assistance are needed. He has 
listed three types of assistance out of which 
you have done only one.” All this question 
will remain a mere palliative.

[Transiation]

Listen, what have you not done 

[English ]

All this will remain palliative unless the 
problem of backwardness is tackled at its 
root. And then he goes on at great length on 
what shouM be done.

But what did you do? You made it phase 
one, phase two phase three totally arbitrailiy. 
You have not even put a time limit on the 
phases... {interruptions)
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SHRI ViSHWANATH PRATAP SttiGH: 
Will you put some time limit to the speech?

SHRI RAJIV GANDHI: No. I win not. 
Because the manner in which you have 
implemented the Mandal Commission, to 
me. it is breaking up my country. Break-up of 
my country may not be important to you. 
(intmruptions)

SHRI NATHU SINGH (Dausa); This is 
not your country. This is our country.

[Translation]

SHRI RAJIV GANDHI: ff you raise your 
voice against it I win appreciate, but you are 
lending you support to him and thus dividing 
the country. Please speak a bit loud. I know 
how you got trapped. But as you are in the 
the grip now, you can neither free yourself 
nor move ahead. But at least, you can advise 
him privately not to take this wrong step. 
{Interruptions)

[EngUsfi]

The Prime Minister shouM explain on 
what basis he has broken the holistk: view of 
the Mandal Commisston’s Report On what 
basis, he has divkled this Report into sec-
tions, into phases. And whattime frame he is 
going to complete these phases. And most 
important is that, he isdivkling into these one 
by one without thinking through anything. I 
appreciate that this is an issue t>ased Gov-
ernment. But at least think of the next issue 
which will come up 24 hours later. You 
announced reservatnns—27 per cent. 
Suddenly, you piloted that another five par 
cent, ten per cent more must be there. Now 
we know that you have promised to certain 
mifjo(ity Members of yours that you wiH have 
a spcK^o'sector for minorities. You have 
p rom i^  something to the ex-sen^men. 
You have promised something for some-
body else. Now before you take a decision, 
surely, the full picture shouM l>e before you.
I wouki beg to tell you that the issue is.

resenrattnns, and complete assistance for 
alsodallyeducatkxially backward. The issue 
is not how to keep one sectton of your party 
at bay. This is what you must make. If you 
start thinking of thd issue likd this, it will be 
more holistic attitude that you take.

Whatdo weneed? We need acomplete 
pKture of what the Government wants to do. 
Do you want reservations? For how many 
secttons do you want reservatkms? Are 
resen̂ atk>ns going to be proportional to the 
populaton as Mr. Mandal has recom-
mended? He has sakl 52% reservatnn must 
be for the backward class tMcause 52% are 
backward. But because the Supreme Court 
has sakj 50% is the limit, he has recom- 
ntended 27%. But you have sakl 50% limit 
does iK>t exist, you have said you will amend 
the ConstihJtnn, you have said you will bring 
in laws to change that limit, you have brought 
in. suggested reservatbn to break that limit 
even when your own Law Minister has said 
that it may not be upheki in court. At the all-
party meeting it was the Law Minister who 
sakl that over 50% may not be upheM, he 
can only guarantee t>ek>w 50%.

If we tireak the 50% barrier, then the 
mandal Commissmns’ recommendatnn of 
27% whKh is linked or limited by the 50% 
barrier set by the Supreme Court is not 
limited any mare. Why wiH you not give the 
OBCs 52% if you can cross 50%? Why will 
you not take the reservation to 22-1/2% plus 
52%? On what ratnnale wilt it be purely 
arbitrary ll<e you have taken steps so far or 
w9l there be a logb in limiting the reservation 
to 27% {Interruptions)

Let him propose ft, I will answer it. But 
hear me through on this one point first. 
{fnterruptiora) *

MR. DEPUTY SPEKAER: This will not 
form part of the record.

{bHerrvptions )*

*Not Recorded.
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[Translation]

SHRI RAJIV GANOHI: If I am wrong. I 
take my words back.

[English J

MR. DEPUTY SPEAKER: He has with-
drawn it and it is not going on record also.

{Interruptions)

SHRI RAJIV GANDHI: Sir. I am on a 
very serious points please listen to it. An 
issue like reservation cannot be treated in a 
piecemeal manner. We must k>ok at the 
whole picture. You must see. the Govern- 
ment must decide how many sections must 
get reservation, whether those sections are 
going to be part of the backward, the SEBCs 
or whether those Sections are going to be 
apart from SEBCs. We must know clearly 
what proportion of seats is going to be kept 
open. Otherwise we will not know what the 
final picture is going to become.

We would like the Government to pres- 
ent a White Paper to this House, a White 
Paper which will suggest, first, the Govern-
ment’s attitude towards the many incongrui-
ties in this report and how to correct them 
Secondly how the implementatk>n is to be 
done and how the recommendations are to 
be implemented. Third, what is the total 
picture of reservatbns that they want and 
what proportion are they willing to leave 
open? (/r7fe/n/pf»f?s) This is also important 
so that the complete picture is in front of the 
nation when such a decisbn can be taken. 
We will partk:ipate fully In any such debate 
and I can assure you that such a natbnal 
dialogue will reduce the tensbn that Is taking 
place right across the country today.

Sir, that brings me to why ail this is- 
happening. If I can quote from an artble in 
the ‘Independent*, it says, just five months 
ago...”,

(Interruptions)

in addition to reservations, etc,

[Transla^]

Please listen, sometimes good things 
appear in newspapers too.

[English]

Sir, this Newspaper is dated the First of 
September 1990. It is six days oki only. Five 
months ago when some Editors had warned 
him—*him* is the Prime Minister’—of the 
direct consequences of the implementation 
of the Mandal Commission Fteport, in the 
form of caste wars, Shri V.P. Singh had said 
that the Report was purely a political strategy 
and that he was not foolish. This is, Shri V.P. 
Singh talking to Editors five months ago.

Now, what has happened in those five 
nrK)nths? Nothing happened for a couple of 
months! Nothing very much happened for a 
couple of months; But then, suddenly all 
sorts of things have been happening. 
{Interruptions)

(Interruptions)

MR. DEPUTY SPEAKER: That is not 
going on record.

(Interruptions )*

SHRI RAJIV GANDHI: If I may quote 
from the Newspaper, in the last sentence, he 
says, "It was purely a political strategy”. He 
had to use that politrcal strategy. And in the 
last part of the sentence, he says, **he was 
not foolish**. Perhaps, it got cancelled by 
implementing the first part of that sentence. 
Why was this thing brought in in such a 
rush? I do not know because we are not privy 
to certain thing. But. I believe that the imple- 
mentatbn of the Mandal Commissbn Re-
port was not even part of the Cabinet Agenda 
on the day it was brought in. It was put on the 
Table and it was passed in hurry, because 
something was happening outside, that 
needed this thing to be done. What was 
happening outskJe? There was a rally taking 
place in Delhi. (Intenruptions) Why was it

‘Not recorded.
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necessary to rush into this Report? Because, 
if that rally got the support of certain Chief 
Ministers, then, there would be tremendous 
problems inside this House. So, to protect 
himself against internal part wranglings— 
and I charge you with this—you have taken 
the country to the edge of caste wars. (Inter- 
ruptions)

Sir. Raja Sahib's policies are not very 
different from what the Britishers were doing. 
It was the British who tried to divide our 
country on caste and religion and today it is 
the Raja Sahib, sitting there, who is trying to 
divide our country on caste and religion. 
(Interruptions) Already you are taking this 
country towards religions electorates: first 
you are divkJing into reservatton in jobs. This 
Government is taking this country in the 
directk>n...

[Translation ]

SHRIVISHWANATH PRATAP SINGH: 
What was your Government doing in Andhra 
Pradesh Now you are delivering such a long 
speech.

SHRI RAJIV GANDHI: I will reply only 
when the you deliver your speech ...{Inter-
ruptions) ... I am merely reminding my col-
leagues betonging to leftist parties that Raja 
Sahib is s\n\ng...{Interruptions) ...

SHRI SHOPAT SINGH MAKKASAR: 
Raja Sahib was with you earlier. Why it is 
only nowthat he is spoilt...(/nferr£/pf/o/?s)...

[English]

SHRI RAJIV GANDHI: Sir. even at this 
late hour, there is time to pull the country 
back from this caste divisbn. Even at this 
point of time, you can correct this path that 
you have taken. And I wish that you will look 
at these points which I have raised seriously. 
Sir. the Raja Sahib*s statement do noi com-
mend wide acceptance in the country. They 
have weakened our natbnal fabrk: and to 
add to that, the Central Government, the

in addition to reservations, etc.

Ministers have deliberately provoked the 
caste confrontation and caste 
vtars...{Inten^uptions) ...Even after the Min-
ister have provoked wars ...{Interruptions)

[Translation]

SHRI RAM VILAS PASWAN: It is wrong. 
When a big tree falls the earth shakes. This 
is what the Prime Minister had said. What 
happened when Hindu-Sikh riotstook place? 
When a big tree fails, the ground beneath 
shakes.

[English]

It was the version of Mr. Rajiv Gandhi 
the then Prime Minister of India.

[Translation]

The country was destroyed- When a big 
treefallsthe leaves also ia\L{lnterruptions)...

SHRI SOMNATH CHATTERJEE: 
Paswan, you are right. Let him 
conclude...(//iferri/pf/ons)...

[English]

SHRI RAJIV GANDHI: Ministers are 
provoking caste wars and the Raja Sahib is 
quiet. Why is he not speaking now? Why is 
he not telling his Ministers to control them-
selves? If he cannot do this, is he part of the 
provocation that is killing people outside? 
Sir, socially and socially and educationally 
backward classes need ail the help they can 
get including reservation and the Congress 
will support you in that. We would like that to 
be targeted to the poorest and the weakest 
in the socially and educationally backward 
classes this the Congress Party has outlined 
in the Working Committee’s Resolution on 
the 30th August this year.

I would like to Appeal to this House, let 
us not have one man’s obstinacy holding 
India to hostage, let that man's obstinacy not 
lead to children getting killed, our children, 
Indian children getting killed on the streets.
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Let that man's obstinacy not lead to caste 
'Hax...{Merrupit}ons) Violence must end. I 
appeal to the whole House, I appeal to the 
patriotism and patriotic feelings of eveiy 
member in this House not to remain idle, not 
to remain quiet and save this nation from the 
obstinacy of one person. Thank you.

MR. DEPUTY-SPEAKER: Now the 
Prime Minister is going to reply and he will 
have as much time as is necessary. I would 
request all the Memt>ers to show the cour-
tesy on this important topic and remain in the 
House until he finishes.

SHRI SOMNATH CHATTERJEE: The 
Leader of the Opposition should have shown 
due courtesy, should not have referred to the 
Leader of the House as that man, that man. 
This is most indecorous. Parliament as an 
institution is very very 
important... (Interruptions).

20.43 hrs

[MR. SPEAKER in the Chai^

[Translation]

MR. SPEAKER; Please take your seat. 
The hon. Prime Minister is speaking. I am not 
altowing you.

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): Mr. Speaker, 
sir, today I listened the speech of the leader 
oftheoppositnn in this House very patiently. 
It is a record that no national leader has given 
such a bng speech opposing the Mandal 
Commission till now. It will go to every nook 
and comer of the country that the leader of 
the oppositnn spoke for three hours continu-
ously agaisnt the Mandal Commissnn 
f\epoti.{lnterrufaions)

But I will give him credit for his support 
on one point regiarding mandal Commission. 
(Interruptions)

Despite all this he supported one thing 
and I wouM like to thank him for that. He had 
toagreethatthetMckwardcastesandclasses

should get reservation ak>ng withotherthings. 
He coukf not suppress this feeling in his 
hearL(/nfem49ti(>ns) Iwoukf like to thank the 
leaders of all the parties that there is no 
difference of opinnn in regard to making 
special proviskm forthe backward classes. H 
is a matter of great national importance that 
even though we have different opinbns on 
other issues yet we are unanimous on the 
issue of making special proviston for t>ack- 
ward classes. This acceptance, from both 
the sides is of great national importance. At 
least, the country has decided that there 
should t>e some special provisions for the 
backward classes. National acceptance has 
also been gained that social injustice exists 
in our present social system. There may be 
some difference of opinion as to how these 
special provisions should be made for the 
backward classes. The political importance 
of this issue is that It has been accepted t>y 
the nation that social injustice is prevalent in 
our society.

SHRI VASANT SATHE: Was the point 
relating to Article 15(4) and 16(4) of the 
Constitutnn included at that time or today? 
(Intem^tions)

SHRI VISHWANATH PRATAP SINGH: 
There is another point also. Despite having 
acommunistoutkx>kShri IndrajitGt^ta spoke 
of social reality. The Government in this 
country can be changed, the Prime Minister 
can be changed, the religion can be changed 
but the caste, deckled by birth cannot be 
changed till death...(/nterrqoT/bns)

Sir, I was saying that one, who is born in 
a downtrodden or backward class, had to 
face a tot of insult through out life. A person 
is burnt on the pyre for once but they suffer 
the indignity for the whole life. Just imagine 
that indignity.One can accept death with 
honour but one wouM not like to lead a lifefull 
of insult. They have alleged that through 
reservattons the society has been divided 
and provision of reservatnns is not going to 
be made for them. But in fact there has twen 
such a reservatton for centuries. But for 
whom it has been there? That resen^atkin 
was made with a view to ensure the continu-
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[Sh. Vishwanath Pratap Singh]

ity of a class for the disposal of their night soil 
because today after a period of 40>42 years, 
no such caste is prepared to undertake that 
job. That reservatbn still holds the entire 
society In its grip and as a result it has stalled 
the progress of the downtrodden. The poor 
and the backward. It has also divided the 
counXry.{tnten'uptions)

MR. SPEAKER: Please take your seat.

SHRI VISHWANATH PRATAP SINGH: 
Look at those wounds in the 
hearts... (interruptions)

SHRI RAJIV GANDHI: This is not fair at 
all...(/nfe/ruptions)

SHRI VISHWANATH PRATAP SINGH: 
You spoke for two hours. I will reply your 
points only when you interrupt me after I 
have spoken for an hour, I rose only when 
you had spoken for an hour.(inten'uptions)

SHRI RAJIV GANDHI: They were vic-
tims of feudalism on\y,..{Interruptions)

SHRI VISHWANATH PRATAP SINGH: 
This is related with Government jobs only. It 
is not the questbn of salary abne. ft should 
be seen in this context only. There is no 
questbn of feudalism because this is the 
only way we can ensure the welfare of a 
partbular dass through the provision of 
reservation for them in Government jobs. 
(Interruptions)

There is the question of social justice 
also. Besides, we have to bring changes in 
our social set up also. From where and how 
we shouki start. There is a set up of society 
and bureaucracy. The bureaucratb set up in 
made according to the society. Now, the 
society has become more powerful. If we 
want to bring changes In the society, we will 
have to bring changes in the bureaucracy 
also whbh Is a decisbn taking institutbn. All 
the important dedsbns are taken by the 
bureaucracy. We have to place the down-
trodden in bureaucracy and only then we can

think of social reforms. So. this issue can be 
linked with the jobs and livelihood only. If 
they get 40 per cent of the jobs they will also 
become capable like Shri Paswan. Only 
those who had been in power, have availed 
of all the opportunities. What was its result? 
The Scheduled Castes and Scheduled Tr\bes 
were assured of 22 1/2 per cen reservation. 
Every one gave these assurances.

SHRI R.N. RAKESH (Chail); You were 
also one of them.

SHRI VISHWANATH PRATAP SINGH: 
I was not one of them. Assurances were 
given to the downtrodden that they would get 
22 1/2 per cent reservation In class I posts. 
Ail the schemes like poverty alleviatbn 
schemes. Scheduled Trlk>es development 
programmes, special component schemes 
and scholarships etc. were continued, but 
only 8 1/2% could make it to class I posts. 
(Interruptions)

It was said that package of benefits wilt 
be provkJed through reservation in educa-
tion, It should be certainly done. But even 
after this holistic view of 43 years, the back-
ward classes could not get even 4 1/2 per 
cent of class one posts. It is not only the 
questbn of provbing some facilities, but 
also the question of participation In power. 
The National Front Government certainly 
wants to let those, who have not been al- 
bwed to partbipate in power share power. 
We are not making these reservations just 
for providing them some facilities or means 
of livelihood but we are trying to give them 
share in the institutions of power.

SHRI VAS ANT SATHE: On the basis of 
caste...

SHRI VISHWANATH PRATAP SINGH: 
The questbn is not of money or of the 
amount distributed as charity. The question 
is that of power. I would like to repeat that we 
attribute poverty to economb factors, but It Is 
inseparaably linked to power. Centuries ago, 
the Aryan invaders defeated the Dravbina 
inhabitants of this country and established 
their supremacy and today those defeated



people have remained downtrodden. It is 
becuase these people never had share in 
the power structure of the society. If you 
want to bring them at part with others, then 
you should have the courage to make them 
equal partners in the power structure. They 
are not at par with others, just because the 
Constitution says so. It is an injustice to term 
them as 'equals’.

I had proposed that if you care so much 
for the poor and downtrodden, then you 
should be bold enough to provide forty per 
cent reservation to them in all decision- 
making bodies includig State Legislative 
Assemblies, the Lok Sabha and the Rajya 
Sabha. These are the small things which can 
contribute a lot towards the amelioration of 
their poverty... (Interruptions)...

MR. SPEAKER: Mr. Rakesh, please 
take your seat. You are not saying heed to 
even Shri Rajiv Gandhi. Please sit down

SHRIVISHWANATH PRATAP SINGH:
I would like to say that if you direct these 
questions towards Dr. Chenna Reddy, the 
Chief Minister of Andhra Pradesh, with even 
one-tenth of the passion and anger with 
which you were raising them here, I am sure 
that he would tender his resignation that very 
moment. You have provided for reservations 
in Andhra Pradesh, one a purely caste ba-
sis... {Interruptions) ...

[English]

MR. SPEAKER: Madam, please take 
your seat. I am not permitting you.

(Interruptions)
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SHRI RAJIV GANDHI: Mr. Speaker, 
Sir, two points have been made by the hon. 
Prime Minister. The first point he raised was 
when he was talking about those people who 
were as a reserve category for thousand of 
years. I would like to remind him that most of 
that was under the feudalistic system that 
existed before,which the Congress broke. 
You were a part of that; (Interruptions)
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MR. SPEAKER: The Prime Minister has 
yielded to Mr. Rajiv Gandhi.

SHRI RAJIV GANDHI: Sir, he has raised 
a question of different types of reservation in 
various States... (Interruptions)

SHRI VISHWANATH PRATAP SINGH: 
What about Andhra?

SHRIRAJIVGANDHLSpecially Andhra; 
I am taking of Andhra also. (Interruptions)

21.00 hrs

[Translation]

SHRI VISHWANATH PRATAP SINGH: 
The number of people who talk eloquently 
about eliminating poverty have increased 
considerably. Therefore, it is essential to 
remove those who talk of eliminating poverty 
and hand over power to the poor people 
themselves. Either they will achieve the goal 
of eliminating poverty or remain satisfied 
with their lot. You give them power with 
complete confidence Don’t give it to them in 
apiece meal manner... (Interruptions) ...

[English]

SHRI RAJIV GANDHI: We will extend 
this Session and we will have your Bill.

SHRI VISHWANAT>i PRATAP SINGH: 
Okay. I keep it on record.... (Interruptions),..

[Translation]

It is said that casteism is increasing and 
when these opposition leaders meet each 
other, they have all smiles for each other but 
when it comes to raising questions in the 
house, they give vent to their rage and fury.

SHRI RAJIV GANDHI: We are not angry 
with you, we are angry over your deeds.

SHRI VISHWANATH PRATAP SINGH* 
They say that casteism is increasing and that 
we are encouraging it In their eyes, it is 
casteless society, where the representation
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of 52% of the people in the higher echolons 
of power is a mere 4.5 per cent, and where 
22.5% of the population has a prepresenta> 
tion of 8.5 per cent... {Interruptions) ...and 
when an effort is made to change the present 
equitation, it tantamounts to promoting cas- 
teism. What kind of logic is this?

[English]

Can you do it Say ‘y^s’ or ‘no’ (Interrup-
tions)

SHRI RAJIV GANDHI: Sir, I said right at 
the beginning that many mistakes have been 
made... {Interruptions)

SHRI VISHWANATH PRATAP SINGH: 
Since you have realised it, will you correct 
the mistake?

SHRI RAJIV GANDHI: I will answer you 
if your side stops making a noise.

SHRI VISHWANATH PRATAP SINGH: 
No, they will not make a noise.

SHRI RAJIV GANDHI: Many mistakes 
have been made in many States. It is not only 
Andhra but almost every State has gone 
through the route of castebased reservation.
I think, it is wrong and I categorically say 
this... {Interruptions) I am very clear. This 
evening I am not talking of votes; I am talking 
of what is happening to our nation. I think, it 
is more important. Whatever might have 
been the mistakes in the States there Is no 
need to compound that mistake in the Centre. 
What we need is national consensus. We 
can look at the Centre and will look at each 
State. Let us sit down together and develop 
such a national consensus. We will sit down, 
we will work positively and we will implement 
that national consensus... (Interruptions)

MR. SPEAKER:^ the way you have 
heard Shri Rajiv Gandhi, I would like that in 
the interest of the dignity of the house please 
give a patient hearing to the Prime Minister 
also. I will tell the Opposition Members also

to give a patient haring to the Prime Minist^.

[Translation]

SHRI VISHWANATH PRATAP SINGH: 
I do appreciate the courage and honesty 
shown by the leader of the opposition who at 
least accept his mistake,

[English]

SHRI RAJIV GANDHI. I may add one 
more thing. Almost all these reservations 
that took place took place long before I came 
into politics... {Interruptions) ...

[Translation]

SHRI VISHWANATH PRATAP SINGH: 
No, it is true, the leader of the opposition is 
right, when he says that these things took 
place, long before his ent.y into politics. It is 
okay. Even if he disowns Shrimati Indira 
Gandhi and Pandit Jawaharalal Nehru, it 
doesn’t matter... {Interruptions) ...

SHRI RAJIV GANDHI: I am not disown-
ing anybody here... (Interruptions)... That is 
why I accepted it, but when you raised your 
finger towards me, I had no option, but clarify 
my position... {Interruptions) ...

SHRI VISHWANATH PRATAP SINGH: 
Weren’t you pointing towards me, then you 
were speaking, but now hen I pointed to-
wards you during the course of my speech, 
why did it irk you? {Interruptions)

SHRI RAJIV GANDHI: I do accept that 
something might have been done before my 
entry into politics, I am not aware of it, but I 
can certainly say that the thing you are 
referring to might have occurred before my 
entry into politics... {Interruptions)

SHRI VISHWANATH PRATAP SINGH: 
Now, this entire House is witness to the fact 
that the leader of the Opposition has ac-
cepted the earlier decision one reservations 
as a mistake and considers the present 
decision also as a wrong one.... {Interrup-
tions) ...The entire House is a witness to it.
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he has accppted the mistake committed by 
his predecessors. I sincerely hope that he 
wouid amend that mistake and give neces-
sary directions in this regard to the Chief 
Minister of Andhra Pradesh. If our leader of 
opposition doesn’t do it, then it won’t be a 
sincere acton his part... (Interruptions) ...If 
ne doesn’t intend to do so, why is he getting 
agitated? Why is he getting angry? If a 
person says something with complete confi-
dence, then he should have that much con-
fidence within him also and he should not 
hesitate in expressing it. Therefore, you 
should go by what you are saying, even if it 
means that your Government will fall in 
Andhra Pradesh, you should have the cour-
age to do it, otherwise there is no meaning of 
giving such a lengthy speech in the House. 
Not only we sitting on the treasury benches, 
but also those occupying the opposition 
benches got bored in the past three hours.

[English]

SHRIRAJIVGANDHI; I said very clearly, 
let us have a consensus... [Interruptions) 
..You cannot isolate any State. Andhra is 

not the only State. Let us have a national 
consensus on what the parameters of reser-
vation should be. Let the Government bring 
a white paper.

[ Translation]

SHRI VISHWNATH PRATAP SINGH: 
Just now. he was talking about the urgency 
to save the country from peril. If one really 
intends to save the country, one should be 
prepared to face the guillotine too, but here 
when a reference was made to Andhra 
Pradesh, the leader of the Opposition started 
looking for excuses and now he is talking 
about the need to have a national consen-
sus. if you are bold enough, you should go 
alone. We have courage within us and that is 
why, we are going ahead alone, on the issue 
of the implementation of the Mandal Com-
mission Report. We are not listening to your 
opinion in this regard. We are going alone on 
this path.

SHRI RAJIV GANDHI: If you are bold

and resolute enough, then you should bring 
about a national consensus on it. We want to 
see whether you can do it or not? You 
yourself had said that the States are free to 
decide their course of action. Then, what is 
the problem?

SHRI VISHWANATH PRATAP SINGH: 
Where there is consensus, there is no need 
for any consultation. We are going by our 
own consensus and we are appealing for a 
wider national consensus, but here you were 
talking about saving the country and now 
you are trying to save your Government (in 
Andhra Pradesh). This kind of bluffing and 
brow-beating is not going to serve any pur-
pose. We are well aware of all this. I too was 
in that party for twenty years. We know their 
games very well.

Seriously speaking we too are not for 
reservations—We know that it is not a per-
manent remedy to the existing problems. 
You provide food, clothes and housing facili-
ties to all the people. Then, there won’t be 
any need for any kind of reservation. We can 
withdraw all existing reservations. You can 
put an end to the reservations being pro-
vided to the Scheduled Cases and Tribes 
also, but even if a disease is not properly and 
fully diagnosed by a doctor, the petient is 
advised to take crocin. Therefore, it is essen-
tial to provide some incentives for their 
upliftment, to provide ^hem wlth housing 
facilities and a means of livelihood till a better 
alternative is found to cure this deep-rooted 
social malady. We are not saying that reser-
vation is a magical wand, with the simple 
waive of which we can solve all their prob-
lems, but definitely it is a step in that direc-
tion. Definitely, the path which we have 
chosen will lead us to a confrontation with 
the existing system, but only that confronta-
tion will result in the creation and emergence 
of an egalitarian social order. It is definitely a 
mistake to believe that this weapon does not 
have any creative power. The thing is that, at 
the moment, the parameters of the society, 
the scales are in favour of the affluent and 
the balance pan on which the poor and 
downtrodden are weighed, always remain 
k>w. We are just trying to balance these
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pans, bring them at par with each other.

Then we were questioned about the 
timing of this announcement. We are asked 
about the astrological calculations on the 
basis of which this announcement was made 
and also about the time when the astrologer 
made his predictions? Forthepastten years, 
it was gathering dust and even the constitu-
tion has not specified any timing for bring 
going about this social change.

AN. HON. MEMBER: Have you never 
been to a public meeting?

SHRI VISHWANATH PRATAP SINGH; 
Yes, we are prepared to discuss it in a public 
meeting. Let us go and discuss. {Interrup-
tions) You too have been witnessing this 
drama for three long hours Just two ques-
tions have punctured it, the three hour long 
drama has met its end with just two ques-
tions... (Interruptions) During the tenure of 
your Government, that time, that auspicious 
moment did not come through but at least 
now that opportune moment has come for 
the implementation of the Mandal Commis-
sion Report. The opposition leader read 
excerpts from the Mandal Commission 
Report in detail. They did not give even an 
iota of emphasis on its implementation, as 
much as they laid stress on the need to fore 
stall it. They say that it is being implemented 
in a wrong manner. Yes, according to your 
calculation, it has been done in a wrong way 
at a wrong time. Had it been done according 
to your calculation, it would have taken 
another ten years to implement and we would 
have reached twenty-first century by then. 
Then, they say that we did not have any 
discussion on it. You please don’t confine 
your vision to the time of its implementation, 
you look at the way these downtrodden 
people have struggled, you look at the number 
of people who bore the marks of the police’s 
batons and bullets, who suffered the tor-
ments of prison life. It is true that we were in 
the Congress and we did not participate in

that struggle, but what is the harm is joining 
hands for a noble cause? We have joined 
hands and we cordially invite you to join us in 
this endeavour ... {Interruptions) ...Kindly 
have the patience to listen to it, it Is just the 
beginning and you have already got demor-
alised.

SHRI VASANT SATHE: You mean to
say that we had done......**.......{Interrupt
tions)

We cannot

SHRI VISHWANATH PRATAP SINGH: 
Not only this during the days of our struggle, 
we made it clear to one and all that by gaining 
power... (Interruptions)

MR. SPEAKER: Mr. Ram Dhan, are you 
on a point of order? If so, what is it?

SHRI RAM DHAN: Mr. Sathe said that 
they cannot...... ’ This word should be ex-
punged from the proceedings of the house.

MR. SPEAKER: We will see to it.

SHRI VASANT SATHE: can be
done but can’t be said. (Interruptions)

SHRI VISHWANATH PRATAP SINGH: 
After that, we included it in our manifesto. 
Discussions were held on this not only within 
the Janata Dal, but also among its various 
constituents and other groups. It was ac-
corded approval by all the Constituents of 
National Front separately as well as collec-
tively. After that it was included in the Presi-
dent’s Address both the times. This issue too 
was thoroughly discussed, when the Presi-
dent’s Address was taken up for discussion. 
During the course of these discussions, 
members used to ask as to when were we 
going to implement the Mandal Commission 
Report? I think, Shri M.J. Akbar too, while 
referring to the mandal Commission Report, 
once said the the Government were not 
sincere about the implementation of the 
Mandal Commission Report.

'Expunged as ordered by the Chair.
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SHRI M.J. AKBAR (Kishanganj): But I 
did not say that.

SHRI VISHWANATH PRATAP SINGH: 
Good, if you did not say that, thank you very 
much for supporting the recommendations 
of the Mandal Commission. {Interruptions) 
Earlier, those sitting on the opposition 
benches used to ask us as to when were we 
going to implement the Mandal Commission 
Report. The same questions were raised by 
their partymen in the Rajya Sabha also. 
Now, when we have implemented it, they are 
saying that it is a hasty decision. During the 
last session, I had given an assurance in the 
Rajya Sabha that we would implement it 
within one year. This is ourf irst year in office. 
The next session will be held in the next year, 
but we fulfilled our assurance at the earliest 
and came to the House and we are ex-
tremely thankful to you for the same. {Inter^ 
ruptions)

[English]

SHRI VASANT SATHE: One phase in 
each Session.

SHRI VISHWANATH PRATAP SINGH: 
One phase in each session and you will be 
going out the phase. (Interruptions)

[Translation]

SHRI VISHWANATH PRATAP SINGH: 
We had a lot of discussion on it. (Interrup-
tions)

SHRI VASANT SATHE: Your phase is 
sitting on your right hand side... (Interrup-
tions)

SHRI VISHWANATH PRATAP SINGH: 
We are saying it collectively. (Interruptions)

There was an extensive discussion on it 
stretching upto three hours. Duringthecourse 
of discussion it was alleged that the Mandal 
Commission Report was not acceptable, as 
its recommendations were caste based. If 
your took at It, carefully, you will find that the 
Mandia Commission has not made its rec-

ommendations on the basis of caste alone. 
You please look at page no. 63 chapter-11.

[Englisl)\

It is given on page 63, Chapter 11- 
Social educational survey criteria for back-
ward classes.

“In view of their relative importance 3 
points were assigned to each one of th social 
indicators, 2 to educational indicators and 1 
to economic indicators."

[Translation]

Economic indicators were also taken 
into consideration by the MarKlal Commis-
sion. The criteria for assessing backward-
ness were evolved on thebasis of composite 
indicator of social, educational and economic 
indicators.

[English]

SHRI RAJIV GANDHI; There is a very 
sertous point. The dispute is not on whether 
economic factors was included in the selec-
tion. The problem is the defining the word, 
that is, caste word is being used. And you 
look at para 12.4.He had said very clearly-

"In fact caste being the basic unit of 
social organisation of Hindu Society, castes 
are the only readily and clearly ‘recognisable 
and persistent collectivities.’”

He has gone to define only caste. He 
might have used the economic factor to see 
which caste was included and which caste 
was excluded. But it is solely by caste which 
is being indicated.

SHRI VISHWANATH PRATAP SINGH: 
This does not stand scrutiny for a minute. 
(Interruptions)

[Translation]

SHRI VISHWANATH PRATAP SINGH: 
It is clear from this that the Mandal Commis-
sion made its recommendations not on the
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basis of caste alone, but also on the basis of 
a composite indicator of social, educational 
and economic indicators. Caste system is 
prevalent to only among the Hindus. Now, 
the argument that the Commission’s recom-
mendations were made on caste basis 
doesn't hold ground, for had it been so, the 
commission would not have identified some 
Muslim and Christian communities for this 
purpose. (Interruptions)

SHRI M.J. AKBAR: There is no caste 
system in Islam.

SHRI RAJIVGANDHIiThey have asso-
ciated caste system with Islam also. (Inter- 
ruptions)

SHRI M.J. AKBAR: There are no castes 
as per the teachings of Allah, the Prophent 
and Islam. (Interri^^tions)

MR. SPEAKER: You please take your 
seat.

SHRI VISHWANATH PRATAP SINGH: 
Therefore, what I am trying to say is that the 
recommendations were made after taking 
social, educational and economic backward-
ness into consideration. Had caste been the 
lone factor, it would not have included the 
communities of Ansari, Chikwa, Jafali, Fakir, 
Kunjra, Manihar, Mommin, Hajjam and 
Rangrez in the long list of backward classes 
of Uttar Pradesh. The same can be said 
about the inclusion of certain minority com-
munities in the long lists pertaining to Tamil 
Nadu and Gujarat. Thus, the Mandal Com-
mission took into consideration, social edu-
cational and economic backwardness irre-
spective of caste or community. Castes are 
mostly common in all the States. Now, had 
caste been the sole deciding factor, it would 
not have been that one caste is included in 
one state on the basis of its social, educa-
tional and economic backwardness, while 
the same caste is excluded from the list in 
another state because that community is not 
backward from the social, educational and 
economic points of view there. Thus, the

regional factors have also been taken into 
consideration. Therefore, please do not give 
it a casteist cotour. You are giving it this 
colour to achieve your narrow political ends 
and to stall the initiative taken by us. This is 
being done with the motives of strengthen-
ing the already existing caste-system and of 
confusing and misleading the masses. Your 
utterances both within and outside the House, 
leaves no room for any doubt regarding your 
nefarious designs, it is an issu ,̂ which needs 
an indepth study and a perfect understand-
ing of the ground realities and it was for these 
very reasons, that we held such wide rang-
ing discussions on it. It I read further, you will 
start shouting (Interruptbns) Restrain your-
self for a moment and listen to me. I am 
quoting Shri P. Shiv Shankar. (Interrup’ 
tions)

MR. SPEAKER: You please sit down.

SHRI VISHWANATH PRATAP SINGH: 
When Shri Shiv Shankar was the Law Minis-
ter, he had testified before the Mandal 
Commission. Permit us also to contest your 
claims, if not much, at least a bit.......

SHRI M.J. AKBAR: Don’t associate 
yourself with learning. (Interruptions)

[English]

SRI VISHWANATH PRATAP SINGH: 
Paragraph 10.44 of the Report says:

“Shri P. Shiv Shankar (Law Minister) 
suggested that it would be safer to follow the 
criteria of social and educational backward-
ness already upheld bu the Supreme Court 
in a number of cases. Adoption of there 
criteria will lead to fresh litigation and create 
complications. He also felt that the accep-
tance of economic criteria would give a set 
back to OBCs.”

[Translation]

Your Law Minister himself suggested, 
that it is safer not to adopt any other criterion, 
as it will lead to fresh litigations and create 
complications. It is true. Now, comes the



questbn of economic standard os a a com-
munity and economic standards of an indi-
vidual. So far as economic standard of a 
community is concerned the Mandal Com-
mission made its recommendations on the 
basis of communitywise economic indica-
tors. The denial of reservations to the finan-
cially well-off people among these communi-
ties can be done, once these communities 
are rescued from the vortex of poverty and 
destitution. We accept your suggestions 
about the need to include certain other para-
meters also and as Shri Indrajit Gupta sug-
gested, it should be reviewed. The Bharatiya 
Janata Party has also said that we should 
not be open-handed once a comunity reaches 
a particular stage of development, but first let 
them reach that stage, then we shall defi-
nitely review it. The commission has sug-
gested a review of the entire gamut, after 
every ten years, and it is acceptable to us. 
This is all when these communities reach a 
particular stage of development, but at the 
moment, we have not even served the food 
and you are trying to walk-off with the utensil 
containing the food. First, let us serve them 
and let them have some food, then you can 
say that they have already eaten more then 
enough and that they need not be given any 
more food, but here, we have not even 
started serving them and you have already 
started clamoring for. {Interruptions)

SHRI VASANT SATHE: Don’t serve 
Sharad Yadav and Hukumdeo Narayan 
Yadav.

SHRI VISHWANATH PRATAP SINGH: 
Okay, we will discuss that too. {Interrup-
tions)

[Engh'sh]

SHRI SHIKIHO SEMA (Nagaland): Mr. 
Speaker, Sir, I am on a point of order. Under 
rule 351, one has to address the Speaker. 
For the last 45 minutes I am listening to the 
hon. Prime Minster, but he has not addressed 
the Speaker.

MR. SPEAKER: Your point of order is 
disallowed, please take your seat.
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[Translation]

SHRI VISHWANATH PRATAP SINGH: 
Hon. Mr. Speaker, Sir, even When I look at 
that side, I am addressing you.

Now comes the question of criteria. The 
economic criteria of the various communi-
ties were taken into consideration by the 
Mandal Commission. So far as the question 
of individuals benefiting from reservations is 
concerned, once an individual benefits from 
it... {Interruptions) ...then his or her children 
{Interruptions) ...should not benefit from 
reservations, I would like to ask who has 
made such a demand? Has any backward 
class demanded it? Has anyone belonging 
to a Scheduled Caste demanded it"̂  {Inter-
ruptions) But they do not have any group. 
Had there been any collective demands, 
they would have also sat under a tent on the 
Boat Club as others do even for petty de-
mands. They have never demanded any-
thing. But there are classes who do not have 
any problem but even then they are given 
facilities and concessions. It is just like giving 
an injection to a healthy man. Truly speak-
ing, even if some of them might have suc-
ceeded in becoming officer, collector or 
Superintendent of Police, people belonging 
to this class would have dared to approach 
the police station to lodge their report. We 
want to break their morale. What else do we 
want to do? if a few of them, whose forefa-
thers could not even dream of, imparting 
education to their children, have been able to 
give good education to their children, the 
vested interests say it should be stopped. 
Does that mean that at best this class should 
provide peons and no officers? Now that 
something Is being done for the upliftmentof 
the Scheduled Castes. Scheduled Tribes 
and the backward classes, the vested inter- 
eststhinkthatthey should be crushed so that 
their economic conditions remains same and 
they are able to give bare minimum educa-
tion to their children. Consequently, they will 
fill up only class IV and class III posts. They 
want to keep them away from getting top 
education. This is true. I agree with Shri 
Indrajit Gupta {Interruptions)^
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MR. SPEAKER: Take your seat please.

(Interruptions)

SHRIVISHWANATH PRATAP SINGH: 
There is an apprehension that those who 
have got good education among these 
classes would one day become strong and 
powerful and will capture all spheres of ac-
tivities. Had they been so powerful and rich, 
the percentage of the backward class in the 
class I service would have been more than 
the four and a half per cent and that of the 
Scheduled Castes and Scheduled Tribes 
would have been more than eight and a half 
percent. Despite all efforts we have not been 
able to achieve much, {Interruptions) The 
people belonging to poor sections say that 
out of the 22 1 /2 per cent quota reserved for 
them, only 8 1/2 per cen quota is filled and 
the rest 161/2 per cent is being passed over 
to those who are better off. The poor can only 
fill up 81 /2 per cent quota and they are being 
deprived of even that. Let reservation of 27 
per cent and 22 1/2 per cent for Scheduled 
Scheduled Caste Scheduled Tribes and 
backward classes continue for some more 
time. After 10-15 years we can review it. 
(Interruptions) I know the policy. My experi-
ence is that when we approached the World 
Bank and the I.M. F. on behalf of the devel-
oping countries...

AN HON. MEMBER: When?

SHRI VISHWANATH PRATAP SINGH' 
I attended a meeting of the World Bank when 
I was the Finance Minister.

AN HON. MEMBER: At that times you 
were in the Congress. (Interruptions)

SHRI VISHWANATH PRATAP SINGH: 
Yes, but I am not speaking of the experience 
as a Congressman though I have ben in the 
party for the last 30 years. You can benefit 
from my experience. I still have a soft corner 
for the Congress. (Interruptions)

SHRI VISHWANATH PRATAP SINGH: 
You may give this gift to me. You were 
befooling us. But, why were you befooling
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yourself? You could have atleast used your 
brain. (Interruptions)

We, the developing countries, once 
approached unitedly the World Bank and the
I.M.F. to ask for some help and grants. They 
acknowledged our backwardness and as-
sured us to give help but at the same time 
asked us as to which among us was the most 
backward country? They explained more 
funds would be allocated to the most back-
ward country and lesser to other countries. 
This was an attempt to break our unity. So. 
do not adopt the World Bank Policy. Now so 
far as capturing maximum quota by the well- 
to-do persons from among the backward 
classes is concerned, the same thing hap-
pens in general category also. Will you check 
the children of officers and Minister from 
occupying prestigious posts. Let us allow full 
reservation for the poor. (Interruptions) I 
believe the House is unanimous that reser-
vation should be provided for the backward 
classes but the bone of contention is the 
percentage. Some say the notification of 27 
per cen job-reservation for them is good 
whereas some say it is bad. The class, which 
forms 52 per cent of the total population, is 
going to get 27 per cent job-reservation, i.e. 
near about half of their population, whereas 
the class which forms only 25 per cent of the 
total population, will avail approximately 50 
per cent job-opportunity that is double their 
population. Thus, the ratio in job-opportunity 
between the two class is one to four (1:4). 
People say that everyone can compete m 
that category but the de fecto position is 1 '4. 
Now, you say that in ail the States... (Inter 
ruptions) We know that you are weak in data 
so you will not understand it quickly but you 
will pick it up after reading it tomorrow. (Inter- 
ruptions)

Sir, we have taken precautionary meas-
ures in many States where there have ben 
riots and bloodshed. (Interruptions) There 
are many short-comings in the list of back-
ward classes recommended by Mandal 
Commission. Keeping that in view we have 
asked for the opinion of the States and 
whatever is common in the lists, I.e. both 
Mandal Commission and States, we will do
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that so that no State faces any difficulty in its 
implementation. The difficulties if any faced 
by the States would be taken into account 
later. {Interruptions)

[English]

SRI ANBARASU ERA (Madras Cen-
tral); In some of the States there is no special 
list of backward classes and communities. 
So if you want to implement this, how will you 
be able to implement it? (Interruptions)

[Translation]

SHRIVISHWANATH PRATAP SINGH: 
Even this is not being allowed and you are 
talking of more. Really it is a great thing. 
(Interruptions)

So far as approval of states is con> 
cerned, most of them have prepared a list of 
backward classes who would get reserva-
tion in jobs. Are we creating anything new by 
doing just that is mentally and politically 
accepted in many States. We are doing 
nothing except bringing the Centre at par 
with the States which are ahead in this task. 
Tell me, where is the heavy blow in it. There 
is certainly some problems in the States 
where no such list exists. For that we are 
asking such States for adopting it to the 
extent it is possible. People say the speed of 
implementation is very fast but it is still slow. 
It is true that we should not accelerate the 
speed too much lest things go out of control. 
(Interruptions) Another question is about the 
merit. Where is the merit produced after all?

SHRIVASANTSATHE: None from our 
side said this.

SHRI M.J. AKBAR: The B.J.P. said this. 
(Interruptions)

SHRI VISHWA NATH PRATAP SINGH: 
I am not referring to what is being said 
outskie. They are saying it in another con-
text. It shoukJ be given on merit and balance 
should be maintained. Full reservatton shouki 
not be done for them. The mentality behind 
this is that the 72 per cent population of the

country is without any capability and merit. 
What remains in the country if Its 74 per cent 
population comprising of 22 per cent of the 
Scheduled Castes and Tribes and 52 per 
cent of the backward classes are incapable? 
This is the mentality... (Interruptions)... lam 
raising this point because people outside are 
talking about it... (Interruptbns)... There is a 
provision of little less than 70 per cent of 
reservation in Tamil Nadu, Andhra Pradesh. 
Karnataka and Kerala have also provided a 
high percentage of reservation for SC/ST. 
Whether the Central Administration is more 
efficient where there is only 8 per cent reser-
vation for SC/ST in Class I posts and reser-
vation of only 4 1/2 per cent for the candi-
dates of backward classes. They are not 
responsible for inefficiency and corruption. 
Then who is responsible for it?...... (Inter-
ruptions) What about talent. If we have to 
make progress then we will have to give due 
regard to the labour class. We cannot raise 
the production capacity in the country with-
out the upliftment of the labour class. We 
want equal participation of the labour in the 
Industry and other fields. We have togive the 
workers an equal share and participation in 
political, social and economic activities. 
People with a drawing room history behind 
them, cannot increase the production. In-
stead they are more useful on the front of 
planning. Workers are a fit class to under-
take labour intensive jobs and they should 
be given more opportunities. It will expedite 
the progress of courltry. There is a need for 
imparting proper education to these people 
and until they are educated, they can not 
compete with the higher classes. Today, 
there are three systems of education. One is 
for the poor class, the other one is for the 
middle classes and third one is for the higher 
classes... (Interruptions)... This system will 
have to be changed. There is the need for 
structural changes. Training Schools will not 
be able to solve this problem. It can be done 
if the Government gives these schools to the 
SC/ST. (Intenuptions) Mandal Commissbn 
has recommended structural changes. But 
nothing has been done in this regard. We 
have included land reforms in the Ninth 
schedule. We are making laws for agricul-
tural labourers. All these things are related
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with it. Our friends in the Bhartiya Janata 
Party, Shri Somnath ji of the C.P.M. and Shri 
Indrajit ji and many others on that side have 
asked for enhancing the opportunities of the 
general employment. Sharing the power is 
not the only solution of unemployment and 
Giovernment jobs are not their remedy. 
However, the Central Government is of the 
view that by the end of Eighth Plan... {Inter- 
njptbns)...

MR. SPEAKER: Please sit down.

SHRI VISWANATH PRATAP SINGH: 
Agricultural Sector has the largest empby- 
ment potential. So agriculture is being given 
priority. Industry will be brought under the 
small sector and programmes are also being 
prepared for the service sector. Nearly Rs. 
265 crores have been allocated for self- 
employment of 20 crores youths. I don’t want 
to go into those details. We want to talk to the 
students and discuss their grievances with 
them. We want to appeal to the students that 
they are being misgukied whk:h is very 
dangerous. All the things have not been 
presented before them in their proper per-
spective. By making certain changes in our 
present setup of things, we can chalk out 
new schemes for our youth. We propose to 
form a Nattonal Council for that. However, I 
won’t go into the details of all that. We are 
going ahead with it. In the end, I wouki like to 
make an appeal to the students that this 
decision has been taken in the interest of 
social justice. This is for the fulfilment of 
dreams of Dr. Lohia, Chaudhari Charan 
Singh, Mahatmaji, Jaiprakashji, Ramaswami 
Periyar and all In the oppositbn are re-
quested to co-operate with us. But they talk 
of violence, arson and bkx)dshed. We have 
received a report from Bihar Government 
that people like Shri Mahachandra Singh. 
M.L.C., Shri Rajendra Singh Bismil, M.LC., 
Shri Yogeswar Jha, M.L.A., Shri Ramendra 
Pratap Sahi, M.L.A. and Shri Ramakant 
Pandey, M.L.A. were behind these inckients 
of violence...

Corpn. of India) Bill Amendments 
made by RajyaSabha

[English]

MR. SPEAKER: Mr. Charles, you take 
your seat. That is not the way. I have not 
permitted you.

[Translation]

SHRI VISHWANATH PRATAP SINGH: 
They are the legislators of Congress. I will 
request the Congress Party and the entire 
opposition that they should take disciplinary 
actbn against those people who are inciting 
vblence and by that they should prove that 
they have no hand in these incidents of 
vblence.

21.52 hrs.

[MR. DEPUTY SPEAKER in the Chaii]

PRASAR BHARATI (BROADCASTING 
CORPORATION OF INDIA) BILL

Amendnfients made by Rajya Sabha

[English]

MR. DEPUTY-SPEAKER: Shri P.
Upendra to move.

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): I beg to move:

"That the following amendments made 
by Rajya Sabha in the Bill to provide for 
the establishment of a Broadcasting 
Corporatbn for India, to be known as 
Prasar Bharati, to define its composi-
tion, functbns and powers and to pro- 
vkie for matters connected therewith 
or inddental thereto, be taken into 
consideration:—

Clause 4

(Interruptions).., That at page 4, affer line 36, the fotbw-


